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INTRODUCTION

1, the Chairman, Committee on the Welfare of Scheduled Castes
and Scheduled Tribes, having been authorised by the Committes
to submit the Report on their behalf, present this Thirty-fifth
Report (Eighth Lok Sabha) on the Ministry of Welfare Socio-
economic conditions of Scheduled Castes and Scheduled Tribes in
the Union Territory ot Lakshadweep.

2. The Committee took the evidence of the representatives of
the Ministry of Welfare and Union Territory of Lakshadweep on
the 12, 13 January, 18688. The Committee wish to express their
thanks to the officers of the Ministry of Welfare and the Union
Territory of Lakshadweep for placing before the Committee mate-
rial and information the Coinmittee wanted in connection with the
examination of the subject.

3. The Report was considered and adopted by the Committee on
19 April, 1988.

4. A summary of conclusions|recommendations contained in the
Report is appended (Appendix-I).

Nzw Drum; RAM RATAN RAM
April 19, 1968 Chairman,
Chaitra 30, 1910(S)

—_ Committee on the Welfare of Scheduled
Castea and Scheduled Tribes.
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CHAPTER I

GENERAL
A. Tribal Area and Population

According to the written information furnished by the Ministry
of Welfare to the Committee the total area of the Union Territory
of Lakshadweep is 32 Sq. Kms. ,

1.2 The total population of the Union Territory as per 1971 and
1881 census has been stated to be 31810 and 40249 respectiveiy

1.3 The Scheduled Tribe population and its pereeﬁtage to the
total population as per 1971 and 1981 census has been stated to be as
under;— '

ST Population Percentage of ST population to total
population
1971 1981 1971 1981
29,540 37,760 92.86 9.82

1.4 Regarding the Principal Tribes living in the Union Territory,
the Committee have been informed that indigenous inhabitants
are Muslims and they are classified as Scheduled Tribes. No Tribes
has been classified as primitive and lives in isolation.

"B. Administrative set-up

1.5 The Administrative Set-up of the Union Territory of Laksha-
dweep is stated to be as under:—

“Lakshadweep has a single line Administration. The Adminis-
trator appointed under Article 239 of the Constitution is
assisted by Collectorcum-Development Commissioner,
Superintendent of Police, Superintending Engineer, Port
Officer, Collector-cum-Development Commissioner is assis-
ted by the Director of Education, Director of Agriculture,
Director of Animal Husbandry, Registrar of Co-operative
Societies. Senior Medical Officer etc. on different subjects
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of developments. The Administrator is assisted by an Ad-
visory Council of 20 non-officials including the local
Member of Parliament. An elected set up, with Island
Councils and a Pradesh Counci] is likely to be introduced
by the Government of India in the near future.”

1.8 As regards the present position of the proposal of an elected
Set-up with Island Counciis and a Pradesh Council, the Administra-
tor Lakshadweep stated during evidence as under:—

“The Prime Minister during his recent visit announced that
the Union Government in principle has accepted to have
an elected Government in Lakshadweep.”

1.7 About the setting up of the elected Island Council and Pra-
desh Council, the representative of the Ministry of Home Affairs
added during evidence as under:—

“A Cabinet Note has been prepared outlining the structure of
the Pradesh Counci] and the Island Council and the note
has not yet been considered by the Cabinet. As soon as
the Cabinet approves it, we will issue a regulation under
Article 240 of the constitution and it will not go to Parlia-
ment.”

1.8 The Committee have been informed that as announced by the
Prime Minister recently, the Union Government has in principle
accepted to have an elected Government in Lakshadweep and that a
decision on the structure of Pradesh Coumcil and Island Council is
pending at the highest level. The Commitiee recommend that the
Home Ministry should pursue the matter vigorously and do necessary
planning in advauce to ensure expeditious setting up of an elected
administrative set-up in the Union Territory of Lakshadweep.

C. Co-ordination in matters relating to tribal welfare

19 The Committee probed into the aspect of coordinatian in
matters relating to tribal welfare. The Committee have been further
informed in a written reply:—

“There is no separate Directorate as such set-up to deal with
and Co-ordinate the matters related to tribal
welfare. The subject matter departments are also
looking after the matters relating to tribal Welfare in
Lakshadweep. There is no need for any separate Directo-
rate since the tribsl population comprises virtually the uvn-
tire population of the territory, rather than being a sepa-
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rate group. This Administration has however provided the
services of the clerk dealing with the subject ag and when
the Liaison Officer wants to make inspections of the
Reservation Roster/statements etc.”

110 During evidence the Committee asked the representative of
the Ministry of Welfare ag to how the Inter-Departmental Coordina-
tion in the matter of tribal Welfare was done, The Secretary, Ministry
of Welfare stated as under:—

“It is entirely a tribal area. Whatever is done there is done
for the benefit of the tribals. The Home Ministry coordi-
nates their budget and deals with most of their require-
ments.”

The Administrator, Lakshadweep Administration further clari-
fled:—

“Al] the Developmental Programmes are made for the Welfare
of the tribal peoplce of the area. The coordination is effected
through the mechanism of administration. The Collector-
cum-Development Commissioner is the Head of the Depart-
ment. The Department deals with public and their wel-
fare. Any problem that may be there is sorted out by me.
We have a Liaison Officer who deals with problems in
service matters. We have people from outside also who
are working there in the government departments. So far
as other development functions are concerned, they are
exclusively for the beneflt of the tribes.”

1.11 When asked as to how coordination was effected among the
various departments in the Union Territory, the Administrator Lak-
shadweep stated during evidence as follows:—

“A Collector-cum-Development Commissioner is to do day-to-
day administrative coordination. There is only one Collec-
tor.

1.12 When asked as to who was incharge of administration of the
three Islands, the Administrator, Union Territory submitted:—

“In Minicoy, we have a Deputy Collector. The other areas are
looked into by Tehsildars and SDOs. At present, the popu-
lation there is 44000.”

1.13 On being asked to explain the manner in which the proposed
set up would be more productive to ameliorate the conditions of
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tribals especially against the background of illiteracy among the
tribals, the Administrator Lakshadweep explained during evidence
as follows:—

“So far as Lakshadweep is concerned, we have a very high
rate of literacy among the tribals. 65 per cent among the
males and 45 per cent among the females, and the ave-
rage comes to roughly 55 per cent according to 1981 Census.
I think, at present, it would be sixty per cent. The peo-
ple of Lakshadweep have political aspirations and if
they are allowed to elect their own Council, it will have a
salutary effect.”

1.14 The Committee have been informed that in Lakshadweep
there is no separate Directorate as such to deal with and coordinate
the matters relating to tribal welfare. The day-to-day administrative
coordination at present is done by the Collector-cum-Development
Commissioner. The Committee are not convinced by the argument
of the Union Territory Administration that there is no need for
separate Directorate. The Committee feel that since' various islands
in the Union Territory are situated at a distance from each other
there should be some administrative set up that may effect coordi-
nation not only in day-to-day administrative matters but also in poli-
cy matters pertaining to tribal welfare.

1.15 The Committee have been informed that in Minicoy a De-
puty Collector looks after the administration of the Island and the
other areag are looked after hy Tehsildars and SDOs, The Committee
feel that Tehsildars and SDOs are too junior officers to be entrusted
with the administration of islands and recommend that on the
pattern of administrative set up of_Minicoy, the administrative set
up of Islands should also be strengthened and as far as possible each
island or group of islands depending upon the population should be
administrated by an officer of the rank of Deputy Collector.

| D. Advisory Council

1.16. The composition of the Advisory Council associated with
Administrator of Lakshadweep is stated to be as under:

“The Advisory Council associated with the Administrator
consists of:

(i) Administrator, Union Territory of Lakshadweep, who
. will preside over meeting of the Council;
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(ii) Eight non-official members of the Advisory Committee
- associated with the Advisory Committee associated
with the Home Minister and Member of Parliament
representing the Union Territory of Lakshadweep;

(ili) Eleven non-official members nominated by the presi-
dent of India for a term of one year.”

Recently the number of non-officials has been increased to
13.

- - 1.17 When asked about the nature of the work done by the Ad-
visory Council, the Administrator, Lakshadweep informed the Com-
mittee during evidence as follows: —

“The work of the Advisory Council has been laid down in
the notification:

(a) Matters of administration involving general policy
schemes or development on agriculture, trade and in-
dustry. Improvement of sanitation, communication,
education, health and other matters for the betterment
of the conditions of the population and make the Island
self-supporting and not matters of day to day adminis-
tration or matters of any appointment, whatever.

(b) General question touching the implementation of gene-
ral policies and the schemes of development. D

* (¢) Any other matter, which the Administrator or the Gov-
ernment of India refer to the Council.

This is as per the notification. But as a matter of practice,
anything and everything that the Council wishes to dis-
cuss normally is discussed except service matters or mat-
ters concerned with Defence.”

1.18 When asked whether all the Members of Advisory Council
belonged to Scheduled Tribes and mode of their selection, the Com-
mittee were informed as follows: —

“All the Members of the Advisory Council excepting one, be-
long to the Tribal community. One Mr. Syed Ali did not
belong to the Tribal Community. His father did not be-
long to the Island, but his mother belonged to the Island.
He was born and brought up in the Island. Excepting
him, all other Members belong to the Scheduled Tribes.



The nomination of members is actually made by the Home
Ministry on the basis of the recommendations sent by
the Local Administration. The local Administration pre-
pares a list in consultation with the M.P., other local
influential people, leaders of public opinion, etc. and
sends the same with their recommendations to the Home
Ministry. Normally, the Local Administration select
people running cooperative societies and doing other public
welfare activities.”

He further stated that the Members of Advisory Council were
nominated for a term of one year only and the Council was supposed
. to meet quarterly, i.e. four times a year. He added that the question
of increasing the tenure of the Advisory Council was before the
Central Government.

1.19 On being asked about the reasons for delay in constitution
of the Advisory Council during 19885-86 and 1986-87, the re-
presentative of the Ministry of Home Affairs stated as under: —

“The main reason for the delay in the constitution is lack of
communication between us and the Lakshadweep, which,
of course, is now in a much better shape. When the term
is over on the 31st March, we normally write to the Ad-
ministrator to send his suggestion. It takes about 15
days one-way. Then, we put it up to the Minister. Nor-
mally, he would like to consult the people’s representa-
tive there or we may ask for some clarifications whether
all the islands have been represented. Some correspon-
dence does take place. In such cases, we extend the life
of the previous committee for 3 months or 6 months so
that at least, a meeting can be held.

There was, however, one mistake that we started the whole
process after March. Now since delays are taking place,
we have decided to start the whole process in November
or December of the previous year so that time is not
wasted, after the term is over.”

1.20. When asked about any other authority which discharged
the functions of the Advisory Council during the period it had not
been constituted, the witness submitted as under: —

“In the past a sort of informal inter-action is continued re-
gularly with the people who were there or who have been
proposed for the Advisory Council so that the actions
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taken by the Administration have the broad endorsement
of the leaders of public opinion and these are formally
placed before the Council when it meets. Of course, it
would always be better if the new Council could be there
on the first of April and we could have regular quarterly
meetings, instead of trying to put two or three meetings
in the last 5 months of the year.”

1.21. When asked what problems were faced by the Administra-
tions due to the delay in the constitution of the Advisory Council,
the Administrator, Lakshadweep submitted as follows: —

“The problem arose because there were certain matters in

which we wanted to be guided by the advice of the leaders
of public opinion and of the Scheduled Tribe community
and we have devised an informal system where we can
have consultations and we can formally place the matter
before the Council when it is formally notified. It would
be better if the Council is there from the very beginning
and we could go straightaway to the Council and have
regular quarterly meeting. If we can, at the beginning
of the year, notify in advance the date for the meetings

. of the Council. That would make matters very easy for

us because the Members give their views in time and we
could hold meetings at least four times a year. This is
going to be done provided we could complete the whole
procedure in the current year so that the new Council
will be there in the New Year. For the current year,
there is a Council but its term will expire at the end of
March. If we can have a new Council in April, then we
can notify the dates and it can meet every quarter, It can
review the progress and give endorsement to strike down
any policies of the Administration. That would be
very much helpful if it is a regular Council. The present
Council was constituted in October, 1887.”

1.22 As regards the meetings held by the Advisory Council
during the years 1884-85 to 1986-87, the following information was
furnished to the Committee:

“Year Dates on Which Advisory Council met
1984-85 ", 10-11/10-84
1983-86 . . 6/7-2-86

1986-27 .

. 25/26-7-86 and 8/9-11-86.”
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123 When asked about the contribution made by the Advisory

Council in the field of Tribal Welfare, the Administrator, Laksha-
dweep submitted as follows:—

“The contribution of the Advisory Council in the field of tri-
bal welfare can be known by the number of meetings
held. In this context, all aspects of development in the
island are discussed in the Advisory Council. In fact, I
have some difficulties. The meeting which was held on
6th February and 7th lasted 18 hours. The meeting on
25th July was held. The meeting on 26th July lasted 6

; hours and on 6th August lasted 18 hours. Recently I
held a meeting on 5th and 6th December which lasted
29 hours. In this meeting, all the aspects of development
are taken up and the Administration is being guided in
various directions for development. We have developed
a programme on the advice of the Advisory Council and
we have taken up certain development programmes which
had been suggested in the Advisory Council because all
the schemes are discussed with them. We are also going
to place the entire plan of the Lakshadweep Administra-
tion before the Council for its comment so that they can
comment on our plans also. The plan as a whole has not
been before the Council but various schemes in the Plan
are discussed. We will place them before the Council so
that their views on each of the items can be taken into
account. This will also be in line with the Planning
Commission’s recent directive that there should be greater
participation in formulation of the Plan.”

1.2¢ Asked whether there was any monitoring body for looking
after the implementation of the decisions taken in the meetings of
the Advisory Council, the Administrator Lakshadweep stated as
follows: —

“Yes. We have a department in our Secretariat which is
doing this job. It is headed by an officer who is desig-
. nated as Secretary (Administration). There is a tribal
officer who is holding that position. As we are holding
the meeting of the Advisory Council, the minutes of the
previous meeting are taken into account plus a report on
the action taken by the Administration on the decisions
which were taken in the last Advisory Council meeting.
All pending issues are brought back for consideration of

the Council.” )
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1.25 When askéd whether the decisions taken at the meetings
of Advisory Council were properly implemented, the Administra-
tor, Lakshadweep stated as follows: —

++.. In the recent meeting which we had on the 5th and

6th December—I myself had taken part—dissatisfaction
was expressed regarding certain things. The point is that
implementation had been done but they were not satis-
fied because no action had been taken on the desired
lines. They were mainly dissatisfied because of the type
of action that has been taken. If any decision has not
been implemented and if it comes again before the next
meeting, then the Council has an opportunity to express
itself as to the nature of implementation, whether it is
satisfled or dissatisfied about it. We certainly ensure
that all the decisions are implemented. Many of them
have already been implemented. For example, we have
certain reservations for certain students belong to ST
and others who are sent to various technical institutions
and certain criteria are there. They have been drawn up
by the administration. In the recent meeting, the Coun-
cil had taken objection to certain categories of persons
who were also being sent taking advantage of these
allotment of seats. At last, we have. dropped that cate-
gory. So. this is one example. Second example is that
there was a plan for building air-strips in all the major
Islands in Lakshadweep. One,, of course, is in Kavaratti.
In respect of certain air-strips, objection was taken
because that would be environmentally unacceptable.
Therefore, in certain cases where we had earmarked land
for air-strips, we had to drop the proposal. The land was
utilised for some other purpose. Like this-. there are so
many things about which the Council crificlsed the action
that has been taken by the Administration and we nor-
mally had taken action is see that was changed.

1.26 When asked whether any Annual Report on the hnplem::d-
tation of the decisions taken by the Advisory Council was prepared,

the Administra.or Lakshadweep submitted: —
“No S:r. But I think it is a good suggestfon and we will do

1.27 The Commitiee regret to note
the Administrator which is the chief

that.”
that the Advisory Council of
consultative body to aid and
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advise the Adminstration on the Tribal Development and which is
supposed to meet at least ouce in a quarter i.e. four times a year,
has not been able to make any worthwhile contribution in the deve-
lopment of tribals because of its delayed constitution year after year
and consequent lesser number of meetings it is able to hold. It is
highly regrettable that the Advisory Council which should have
been functional on the 1st April, 1987 was constituted as late as in
October, 1987. Under these circumstances the Advisory Council has
been able to hold one or two meetings a year at the most. The
Committee find from the facts placed before it that meetings of the
Advisory Council when convened, continue for more than 24 hours
at a stretch which shows that there are enough matters to be con-
sidered but these keep on piling because the meetings are held after
long intervals. In the opinion of ‘the Committee this is not a happy
situation and there is urgent need for reviewing the entire system
and streamlining it so that meetings are held more frequently and
issues are considered without any constraint of time.

Delay in constitution of the Advisory Council has been attributed
to the delayed initiation of the action to constitute the Advisory
Council. The Committee have been informed that the action to con-
stitute the successor Advisory Council was initiated after the ferm
of the preceding Advisory Council had come to an end ie. after
31 March each vear. This naturally results in inordinate delay in
the constitution of the Advisory Council.

The Committee have been assured by the representative of the
Ministry of Home Affairs thai from 1987 onward the action to consti-
tute the Advisory Council would be initinted 3 to 4 months before
the expiry of the term of the earlier Advisory Council so that succee-
ding Advisory Council is in position as soon as the term of the earlier
Advisory Council comes to an end. The Committee hope that the new
line of action now introduced hy the Ministry of Home Affairs will
obviate the possibility of any delay in the constitution of the Advi-
sory Council.

1.28 The Committee feel that a tenure of one year of the Advisory
Council which meets hardly four times in a year is too short. The
Committee recommend that the Advisory Council should have a
minimum term of two years.

1.29 The Committee further recommend that an annual report
on the implementation of the decisions taken by the Advisory
Council may be prepared and circulated to its members as assured
by the Administrator, Lakshadweep.
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VE: "ASESry Cbmmittee of 'the Home Mitilkter

1.30 The Committe_g have been informed that to advise the Minil-
ter of Home Affairs about affairs of Lakshadweep there Is an Advi-
sory Committee of the Home Minister which consists of 8 members.
All of them belong {o Scheduled Tribe. Apart from these 8 mem-
bers nominated by the Government the MP from the Union Terri-
tory who is also an ST and the Administrator of Lakshadweep are
ex-officio members. i

1.31 When the Committee enquired about the manner in which
the Advisory Committee of the Home Minister was constituted, the
representative of the Ministry of Home Affairs stated during evi-
dence as under:—

“We invite the suggestions from the Administrator regarding
nonoffidial members. Apart from 8 non-official mem-
bers, the MP and the Administrator are also members of
this committee. We normally go by the recommenda-

. tions of the Administrator, Their term is for one year.
In this way, we try to have two meetings a year. But our
‘@kpeiiénice ‘is that we have been able to hold only one
‘yhédting in the last two or three years.” |
‘142 On Being #sked ‘whether the'ténure of one year of the
Advisory Committee was sufficient, the Administrator, Laksha-
dweep stated -that it was not so. '
33 When oiited out'tHat' a Period of bne year as too short
for the members of the Advisory Coimviittee to understand ‘the
‘dfftulties faced 'by tribals of Lakshadweep, the Administrator
Téplied:

“Noma'lly we try and see that the same. people afe rep:ated
But 1 definitely agree that the period is too short.

'He further submitted that consultations were going on to increase
“fhe tenure of the Advisory Committee.

The Comimittee ¥ ‘further ‘been -informed that the Advisory
Committee of the Minister has no secretariat of its own.

'1'34 On being ‘askéd that in the abisnce jﬂf‘a-Secrig;tfri_‘a’t"bf;t‘he
Home Minister's Advisory Committee which ‘was "authorfty
that -kept @ 'record of ‘the decisions taken at its sittings and was

‘s
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responsible for the. follow-up action, the representative of the
Ministry of Home Affairs stated as follows: —

“There is a Division, called the Union Territory Division.
They process the agenda papers for the meeting. When
the meeting is held, there is a regular system of record-
ing of the minutes with the help of tape-recorders, and
the officials also note down the points. Then the minutes
are issued. There are certain items where action is to
be taken in cooperation with the other Ministries. We
in the Home Ministry pursue with the other Ministries.
There are certain items on the agenda where the follow-
up action has to be taken by the Administrator, The
minutes are sent to the Administrator and he is directed
to take follow up action as far as the items relating to
his jurisdiction in the Island are concerned.”

1.35 When asked whether any report was called for from the
Administrator about the action taken and the progress made on
the decisions taken by the Advisory Committee, the represen-
tative of the Ministry of Home Affairs stated as under:—

“Yes, Sir, Normally we pursue each and every item of agenda
where follow-up action has to be taken because in the
next meeting we have to give a statement regarding the
follow-up action taken. This is item No. 1 to be discussed
in ‘the next meeting."

1.36 On being asked about the number of meetings of the Ad-
visory Committee held each year, the representative of the Minis-
-try of Home Affairs submitted:

“If Parliament session is there, then normally it is not possi-
ble to hold the meeting. The whole exercise takes about
two months because we have to invite the items from the
island itself. Then we screen the items and call for the
comments, both from the Administrator as well as from
several Ministries. So, this whole process takes about
two months. So normally we hold these meetings in
between the Parliament sessions. In the last two years,
we have been holding only one meeting in a year.”

1.37 When asked whether it was sufficient to hold only one
meeting in a year, the representative of the Ministry of Home
Affairs stated as under;— ’

“No, Sir. We feel that it should be at least twice a year. As
you might be aware now the Island Development
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Authority hes been established under the Chairmanship
of the Prime Minister in which several Ministers are
also members, apart from the Administrators of Lak-
shadweep and Andaman Islands and the two M.Ps.
Then there is a Steering Committee also under the IDA
which is headed by Prof. Menon, Member, Planning
Commission. They also hold about 5-6 meetings in a
year. So, I think the major problems of Lakshadweer
and Andamans, such as transport, communications, All
India Radio coverage, health etc. are covered. Most of
these problems are now adequately taken care of by
these new bodies.”

1.38 On being suggested by the Committee that at least two
sittings of the Advisory Committee should be held each year, the
witnss submitted “that will be noted for action.”

1.39 The Committee regret to note that the Advisory Committee
attached to the Minister of Home Affairs which is supposed to meet
twice a year has been meeting only once a year during the last two
or three years which in the opinion of the Committee is too insuffi-
cient for the Committee to make any worthwhile contribution to-
wards welfare of Lakshadweep tribals. The Committee recommend
that the Ministry of Home Affairs should ensure that the Committee
met a least twice a year if not more often.

1.40 The Committee have been informed that the tenure of the
Advisory Committee at present is one year which is too short for
the Members of the Committee to grasp even the difficulties faced
by the tribals in Lakshadweep. Although in actual practice the
same members are nominatcd on the Committee for more than ome
Year consequtively. The Committee feel that this should be put on
a regular footing by suitably enhancing the tenure of the Committee
if nothing more, to at-least two years.

Y. Voluntary Organisations

141 As regards the work done by the voluntary organisations
in Lakshadweep Islands for the welfare of Scheduled Tribes, the
Pposition has been stated through a note furnished to the Committee
by the Ministry as under:—

“Most of the Voluntary Organisation in the Union Territory
of Lakshadweep were organised and administered by
the local inhabitants of Lakshadweep, in their respective
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islands. “The main ‘sims -and lnbjecﬁvu ‘of ‘these organi-
"sations are for the promotion of arts -and culture and
‘'sports among the youth-etc. of the locality.”

- 142 .0n being asked about the nature of activities of voluntary
organisations, .the . Administrator, Lakshadweep stated during
evidence. that.they were organising cultural activities.

143 The total grant-in-aid given to each Voluntary Organisa-
tion during the last three years has been stated to be as under:

{Rs, in lakhs)

1984-85 198586  1986-87

1. Lakshadween Sahithya Kala Academy . 1.56 0.98 2.00
2. Northern Brothers Club, Kavaratti — 0.10 -
3. Agatti Poor Welfare Society, Agatti . — 0.10 —
4. Leaders Youth.Rocreation Club, Amini ., — 0.10 —_
5. Mahilasamajam, Kavaratti . . . — 0.0 —_
6. . Kasthurba Mahilasamajam, Kavaiatti — _0.05 -
. JMahilasamajam, Aodsott, . . —_ 0,05 —
'8, Mahllasamajam, Minicoy . —_ 005 —
9. Mahilasamajam, Amini — 0.05 —
10. Mnh!!nnmunm, Kalpeni . - 0.05 —_
! Mahllasamgjam, Agatti . - o -
2. Mablnmnoniem, Kiltgn . . - 005 -
43, Mabilssamgjam,Chetlat . — .95 _
14, Mahilasamajam, Kadmat . —  ‘ods —

Total . . . . ‘ . . - 1,56 1.¥8 +2.00

1.44 During evidence when asked whether amy check was kept to
ensure that grant-in.aid .given $o. volantary jorganisations was spent
on the welfare of Scheduled Tribes the Administrator, Lakshad-
weep, informed the Committee as.under:

" “Whatever the expenditure is, it is always on the ST only.
We have a regular audit system. ‘Now we are “fating
jome stresses. We uﬂ-l'e ,tblnkingat employing , suditors

. m sew whp c?mr o eﬂgit th'ose lmu-
et AHARS Whgse GRS 0 e AWAILeA are. In prrears.”
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i 1.45'Thé Committee- note ‘that there ‘are ‘arreats in ' the audit of
the accounts of somé¢ of the voluntury institutions in Lakshadweep
and ‘tH#" Adininistration proposes to requisition the services of audi-
tors from Kerala to clear the backlog of the arrears in audit. The
Corimittee recommend that it should be done without any further
loss of time to ensure proper utilisation of funds.

1.46 The Committee feel that voluntary organisations can play a
vital role in improving the social, educational and environmental
conditions of Scheduled Tribes in Lakshdweep. The Committee
therefore, recommend that dedicated voluntary organisations should
be encouraged to work among the Scheduled Tribes in the Union
Territory and necessary grant-in-aid provided to them. The Adminis-
tration should keep a close watch on their functioning so as to en-
sure that the money given to them is gainfully spent for the wel-
fare of Scheduled Tribes and there is no misuse of funds.

Self employment to ladies

147 It has been stated that “in Mahilasamajams, craft training
to local ladies are given in every islands for the promotion of self
employment for the local ladies. Since the local inhabitants of
thede islands have been declared as Scheduled Tribes, all the acti-

vities are aimed for the improvement of local Scheduled Tribes
on_ly.u

1.48 During evidence when asked about the nature of training
given to ladies in Mahilasamajams and average monthly income of

a lady after completing the training, the Administrator stated as
under: —

“Normally, there are schemes meant for ladies. We get a
group of ladies to work together in book-binding unit or
coir producing unit. They pool their resources. The
earnings from that unit are distributed among the ladies.
Some units are very successful. In Book-binding, a
lady earn Rs. 10—15 a day. In coir yarn making units,
some of them are okay. But in one of them, I inspected,
a lady is earning Rs. 5 a day. We have to see the pro-
ductivity of the units where they are earning less. We
have a number of ladies who have gone in for this art.”

He further clarified that:—
“Mahilasamajam, we are providing with composition of a

woman worker on a voluntary basis and she is providing
training to the ladies in various arts and crafts.”
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149 When asked whether the Lakshadweep Administration
would explore the possibility of setting up units by Khadi and
Village Industries Commission the witness informed the Committee
that the Administration would take up the matter with the K.V.I.C.
authorities during their visit to Lakshadweep in January, 1988.

1.50 The Committee note that in Lakshadweep, in Mahilasama-
jams, craft training is given to ladies in book-binding and coir yarn
production which is an adidtional source of income for them. The
Committee recommend that such training should be imparted to
ladies in other trades also keeping in view their physical limita-
tions,

1.51 The Committee have been informed that the ladies given
-training pool their resources and start working as a unit. They
-recommend that the Administration should render requisite help to
these units so that their productivity increases resulting in better
earnings by the ladies as assured by the Administrator, Lakshad-
weep.

1.52 The Committee have heen assured that the Union Territory
Administration would take up the matter with the KVIC Authorities
to set up their units in Lakshadweep. The Committee would like to
be apprised of the outcome of the efforts made by the Administration
for setting up of KVIC units in the Union Territory.



CHAPTER II
PLAN PROVISIONS
A. Plan Outlay and Expenditure

According to a note furnished by the Ministry of Welfare to the
Committee “the total Plan Outlay of the Union Territory during
Seventh Plan is Rs. 4,390 lakhs against which an expenditure of
Rs. 1,511 lakhs was incurred upto 30 June, 1987.”

2.2 The year-wise outlay and the actual expenditure incurred
during the years 1984-85 1985-86 and 1986-87 has been stated to

e

as follows: — "8l

(Rs. in lakhs)

Year ' T T Outlay  Revised  Expendi-

. ) ture

198485 . . . . . . . .7 666.00 666.00 654.63
1985-86 . 765.00 679.51  680.16
1986-87 | X 840 00  760.00  755.85
(Provisional)

“ 2.3 The shortfall in expenditur:e during the years has been
ascribed to the following reasons:

“The shortfall in 84-85 is due to the non setting up of Agar
Plant, Lakshadweep Fisheries Corporation, Marine park
under. Fisheries sector and non completion of the
mechanised barge under power etc. The outlay of
Rs. 765 lakhs for 85-88 was reduced to Rs. 685.19 lakhs in
the R.E. stage by the Ministry of Home Affairs. This was
further revised at the time of 10-monthly estimates and
fixed the revised outlay as Rs, 670.51 lakhs. The expen-
diture against this revised outlay (10 monthly) was
Rs. 680.16 lakhs. Thus there is no shortfall in 1985-86.
The approved outlay of Rs. 840 lakhs for 86-87 was
reduced and fixed the ceiling to Rs. 760 lakhs, Against
this revised outlay the expenditure for that year was
Rs. 756 lakhs (Provisional). Thus the shortfall is very
negligible (less than one per cent of the revised outlay)
in 1986-87."

17
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2.4 During the evidence when the Committee asked about the
reasons for the non-completion of the projects which hampered the
full utilisation of funds in 1984-85, the Administrator Lakshadweep
stated as follows:—

“So far as this Agar Plant is concerned, it was proposed that
‘a provision will be made on a closer scrutiny but it was
not found feasible and was rejected. This matter had
been pending with the Ministry of Agriculture and other
concerned ministries. It was being under examination
with the Government of India but there were strong
reservations among the residents of Lakshadweep itself.
In fact this scheme was opposed in the Administrative
Advisory Council by no less a person than the MP him-
self and the matter also came up for discussion in the;
Island Development Authority. It remained under dis-
cussion and examination and now final approval has been
given. So far as the mechanised barge is concerned,
orders were placed for it but it was not purchased during
the year. It was produced subsequently and I do not
know 1if it is the fault of the supplier or somebody else’s
fault.. What we have been doing is that only after the
Budget year starts, we place orders for these things
although we know before hand as to how much money
we are going to get, From this year onwards we have
decided to place the orders in advance so that by the

time we receive the fund we will be able to utilise
them.” -

2.51 When asked whether the barge had since been purchased,
the, Administrator. stated that:

“The mechanlcal barge is there. Tt is used for carrying

_ti'legel_ 'Also, the Lakshadweep Development corporation
has been register

2.6 When the Committee asked the reasons for cutting, down
the orig'inaT plan outlays.through revised estimates the represen-
tatﬁve of the Ministry of Home Affairs stated as under:—

“Normallv durine the revised estimate stage when we feel
that the out]av which has been provided for a certain
scheme, if it is not going to be implemented in the rest

i of the area. we either cut it down or we appropriate it
for some other purpose. In most of these cases what
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happened that I will tell you. You take the case of posts..
Some posts have been sanctioned, but we have not been
able to fill up the posts. so, there is a likely shortfall
for the rest of the year. At that time, the Planning Com-
mission along with the Administrative Ministries had
this exercise, to reduce that, so that at least the short-
fall is not there on account of the implementation part.”

2.7 When asked what steps the Administration proposed to take
to ensure full utilisation of the funds allotted for the plan outlays
the Administrator, Lakshadweep informed the Committee that full
utilisation of the funds for the plan outlays could not be made in
the past due to delayed placing of orders. He further submitted
that from now onwards the Administration will process the plan
schemes well in advance and place the orders in such a manner
that the deliveries are made by the suppliers before the financial
year came to an end so that no plan funds lapsed.

2.8 The Committee regret to note that the actual expenditure
incurred by Lakshadweep administration during the year 1984-85 to
1986-87 was far too less as against the funds allocated for the plan
outlays. In the year 1984-85 funds were allocated for a plant which
had not been cleared by Union Government and for which final ap-
proval has not been given till date. In the same year orders for
mechanised barge were placed so late that Administration itself
knew that it could not be acquired during that financial year. The
Committee expect the Administration to realise that earmarking of
the funds for projects which cannot be completed during the year of
allocation of which have not been finally approved results in tying
up of funds which could have been better utilised in other spheres
or developmental activities. The faully planning is always at the
cost of other projects..The Committee cannot condone the lacka-
daisical approach of the Ministry in this regard. They recommend
that the administrative machivery of the Union Territory Adminis-
tration should be streamlined and revamped so that plan outlays are
provided only for such projects that are likely to be executed during
that financia] year and will net remain on paper only.

2.9 The Committee have been assured that now onwards orders
for acquisitions will be placed in such a manner that by the time
the funds are received the administration is able to utilise them fully.
The Committee hope that the Administration will take whatever
!femtheydounﬁttominhnmﬂ:echmcuofhmdfmdsalb
cated for the plan outlays.



Budget allocation

2.10 The Committee have been informed through a written note
that the following allocations in the Budget of the Union Territory
(Revenue/Capital Account) during the year 1984-85, 1985-86 and
1986-87 were made:

(Rs. in lakhs)

1984-85 1985-86  1986-87

Revenue/Capital

418.67 578.00  632.66
217 33 187 00 207 34

Revenue

Capital .

Total 666 00 765.00 3 40.00

“Against thaz alloza’inis the expanditure has bren shewn as follows:

(Rs in lakhs)

1984-85 1985-86 1986-87

—

- Revenue/Capital

542.65 474.72 518.59

Revenue
. 112.03 205.44  236.96

Capital |

Total 654.68 680.16  755.96

2.11 During evidence the Committee enquired the reasons why
the allocations under the revenue account could not be fully utilised
during the years 1985-86 and 1986-87 the Administrator Lakshad-

weep stated as under:—

“I cannot exactly say what weighed with the Administration
at that time. But adjustment of allocation as between
revenue and capital has been permitted to the adminis- -
tration there, These adjustments are being made regu-
larly. In certain years sometimes the revenue may exceed
what was originally planned. In certain others, the
capital may be more and revenue less. . This is the pro-
cess which is contmuous‘ly going on.” | e



2.12 When asked whether the entire allocation on revenue
account or on capital account came from the Union Government
and no money was raised locally at all, the Administrator, Lak-
shadweep stated as under:—

“By and large, the substantial portion comes from the
Centre. But certain amount is raised /4n the form of
recoveries and so on. For example we charge for various
facilities that are given and this money is put in the
Treasury. Sale of tuna cans from the government
factory fetches some money and this money goes into the
Government account. Also, certain amount of money is
recovered from the sale of coir from Government units."

The witness continued:—

“If not one hundred percent, at least upto 98 percent, we are
dependent on the Centre. There is very little scope at
present for raising the revenues from within the Islands.
The economic base of the Island is extremaly slender.
1f we tax it, it may be counter-productive. At present
the main problem is that the local people have developed
the habit of looking to the Government for everything.
We are trying to change this type of attitude. Subsidis-
ing the economy entirely is also not healthy and we do
have to make some modifications.”

2.13 When suggested that the Union Territory Administrator
should make efforts to make the people of Lakshadweep self-
reliant, the witness observed: —

“That, In fact, is our aim. That is precisely the reasons why
the new TV factory is set up on a cooperative basis. We
are also encouraging private people to come forward to
start enterprises in the Island to make their economy
better.”

2.14 When asked whether there were people in the Islands with
taxable incomes, the witness submitted: —

“The number may be so smal that the cost of recovering
that tax would be higher than the tax returns. Anyway,
it can be examined We will make a study.”

215 The Committes note that the entire financial requirements of
the Union Tetritory of Lakshadweep are met by the Unipn Govern-
mont and the Unien Territory hss no self-gonerating moans te raise
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Finances. They have been informed that the local people have deve-
loped the habit of looking to the Union Goveriimient for every' thing.
However, some schemes have been undertaken by the Administration
like setting up a T.V. Factory in the cooperative sector to make the
Union Territory financially self-reliant. The Committee are of the
opinion. that ethos of Union Territory .needs a complete overhaul.
The attitude of the people will have to be moulded in such a way
that in the years to come schemes of generating internal financial re-
sources are preferred by them to depending on subsidies alone. The
Committee recommend that while making plan outlays, the Adminis-
tration should not lose sight of this aspect and may undertake sche-
mes in the public and the private sectors which may have a substan-
tial capacities to generate funds to meet the financial needs of the
Union Territory Administration and for undertaking more welfare
schemes for the tribals.

2.16 The Committee are rather surprised to find that Lakshadweep
is virtually tax-free union territory where no one pays the income
tax. The Committee recommend that the Administration should
make a study to find out how many persons in the Union Territory
are liable to pay income tax as assured by the Administrator during
the evidence.

Plam. outlay and the erpenditure on various sectors during 1986-87

2.17 According to the preliminary material furnished to the
Committee. in 1986-87 against a plan outlay of Rs. 81 lakhs for
fisheries the amount utilised was Rs. 4287 lakhs; against an outlay
of Rs. 4 lakhs for IL.R'EP, there was no expenditure; against the
outlay of Rs. 24.80 lakhs for Community Development the expendi-
ture was Rs. 1.41 lakhs. S‘milarly shortfalls in expenditure against
plan outlays have been indicated against N.R S.E., Social Welfare,
Specjal Nutrition, transport ete.

" 218 During evidence when asked about the reasons why
amounts allocated under the plan could not be fully utilised during
the year 1986-87. the Administrator Lakshadweep stated as under:—

“So far as the plan as a whole is concerned. the, amount was
almost fully utilized. It is only in some sectors where
the scheme could not be implemented we asked the
Ministrv of Non-Conventional Enersy Resource to sug-
gest alternatives. So far alternatives have not come up.
But this year we have succeeded in usine this money.
Earlier they.did not have any -schemes- but they made
_some prov'sion, - Similarly under. the..community deves:



‘fopwiant ‘scheme thepe:were not. sufficient number of pro-
~grafthmes,-but the imemey,.s0 far as total plan was com-
cerned, was generally utilized. So, there has been only
a marginal shortfall.”

219 'When asked as to which‘Mindstry did the monitoring -of the
implementation of programmes and schemes undertake and proper
utilisation. of funds, the representative of the Ministry of Home

Affairs. stated as under:—

“The correct position is that the Administrative Ministries
-are .supposed to monitor along with the Planning Com-
-mission the progress-and the implementation of these
schemes, Then every quarter a review is made by the
Planning Commission and the Ministries for plan imple-
-mentation. “We just consolidate the budget. The actual
“monitoring is 'done by the Administrative Ministries.”

2.20 When asked whether the Ministry of Welfare had any role
to play in monitoring welfare schemes for the: tribals in the Union
Territory, the Welfare Secretary, submitted -that in States where
the “Spécial’ Component ‘Plans and Tribal Sab-Plans are implemant-
ed the monitoring is ddne by the Ministry of -Weifare. As (the
Liakshédweep Union-Territery’ has -the entire popuiation of -trikals
amd all the:schemes ate impismented for -their iwelfave and -Bo
TribsKSub 'Plan was tmplemmnted -these, -it avas rthe : responsibility
of the ‘Ministry of ‘Home Affairs to coordinate.

The position swas further . clarified by the representative of the
Ministey of ‘Home -Affairs as follows: —

“When there is no Tribal:Sub ‘Plan, the ifidividual ‘Ministry
and the Planning Commission monitor it. Every ‘Quar-
ter a review is being done on Plan implementitidn,
targets achieved, expenditure incurred, étc.”

.-221 Asked about the difficulty in monitoring the Welfare
sobemes implemented in the Union Territory, the representative of
the .Ministry .of Home Affairs explained as follows:—

“Actually there has been some corifuston aftér this bifutca.
‘tion 'from the ‘Home 'Ministry. The work ‘of ‘Sdhedifled
o "Ceistés ‘and’ Sehiedited Trites was ‘trewsferred to ‘the v
VT GBIy, Tiete Kds 'heen ‘sofie - coAfemion Privh Atuit

“'7 siine qus 90"t frole 60 Tbepitayett dy 'hosh Ttie t MIwerieten.



Since Lakshadweep is almost a tgibal populated area,
some sort of monitoring is done, whieh you can say is &
little loose.”

222 When asked why the allocations made in 1986-87 for Com-
munity Development could not be utilised, the Administrator of

the Union Territory submitted as follows:— .

“There is no Panchayat Raj system in Lakshadweep. It is
not that this money is not utilised. This money is utilis-
ed for other developmental schemes.”

2.23 When asked why funds were obtained for the Community
Development Schemes, in the absence of Panchayat Raj, the wit-
ness explained that for the small schemes for community welfare
undertaken there was no special allocation. A small amount was
spent on the block system., He further explained because of this
reason no funds had been asked for in 1987-88 under the head
‘Community Developmeént’.

2.24 The Committee regret to note that at present no monitoring
of the schemes implemented by the Lakshadweep Administration
is done either by the Ministry of Welfare or the Ministry of Home
Aftairs. The Ministry of Welfare have excused themselves on the
plea that they monitor the schemes only in States where these are
implemented under Special Component Plan or Tirbal-Sub Plan
Schemes. As Lakshadweep Union Territory is totally inhabited by
the tribals and all schemes are for their welfare and there is no
Tribal Sub-Plan they are not concerned with the monitoring' of the
schemes implemented there. The representative of the Ministry of
Home Affairs has deposed that a loose monitoring is done. The
Committee are not happy with the present position and recommend
that the Ministry of Home Affairs should revise a suitable mechanism
to monitor the tribal welfare schemes undertaken in Lakshadweep
properly so that eventuality of the lapsing of funds is altogether
avoided. The Committee are sure that full utilisation of the funds
will help the tribals in the Union Territory a good deal more.

2.25 The Committee are surprised that the plan allocations are
made for schemes which are not altogether implemented by the
Union Territory Administration. In this connection, the Committee
will like to draw the attention of the Administration to the allocation
of Rs. 24.80 lakhs for the Community Development in the year
1986-87 when no scheme has been undertaken under this head. The
Committee are of the opinion that such a casual approach in asking
for funds for Plan schemes does not reflect well on the planning



process for the welfare of tribals. The Committee desire that i
future the Administration as well as the Ministry be more careful
in asking for funds for Plan schemes and ensure that allocations are
made only for schemes which are to be actually implemented.

B. Socio-economic survey

2.26 The Committee have been informed:

“In October, 1986 the National Sample Survey Organisation
conducted a house to house socio-ecomomic survey in
Lakshadweep. Taking the entire Union Territory as a
whole, only less than 1 per cent of the house-holds spent
Rs, 50 or less per month per person on consumer neces-
sities. Nearly 80 per cent of the house-holds spent more
than Rs. 100 per month per person, In Kiltan, Kalpani,
Kadmat, the position is not as good as in other Islands.
The proportion of house-holds which can afford to spent
Rs. 100 or more than that per month per person is about
62 per cent in Kiltan 65 per cent in Kalpani and 66 per
cent in Kadmat as against about 98 per cent in Bitra,
94 per cent in Minicoy and about 90 to 91 per cent in
Agatti and Chetlat. The proportion is about 88 per cent
in Kavarati and 71 to 73 per cent in Andrott and
Amini.”

227 During evidence when asked about the reasons for tlu.
backwardness in Kiltan, Kalpani and Kadmat Islands, the Adminis-
trator, Lakshadweep stated as under:—

“So far as the Kalpani is concerned, it suffered with a severe
cyclone in 1977 and not a single coconut tree was left
standing. Although there was no loss of life but all the
coconut trees were destroyed. Although it has recover-
ed considerably but the level of the productivity is still
lower than the average. In the case of Kalpani though
the people may be living outside they are sending back
the money and I think the NSO has not taken into
account that fact. So Kalpani is not in a serious position.
These islands which are rich Islands as they have the
highest level of spending. People go out and work in
merchant marine and earn good money. They are also
good fishermen. These are the islands where they have
not taken up fishing in a large way. Unless they do go
in for that in a big way the prosperity will always re-
main elusive. If they depend only on their income from
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"land then: this naturally.is a shrinking resource. Then

.80 far-as the Kaqut is- concerned, we have aI}'gg;Iy
Venture thh the Keltron. So far as the Kiltan is con-
cerned, we are planning greater expansion of the coir
yarn but again, as I mentioried earlier, we are now
planning for the training facilities from various depart-
ments, to get these people involved more in the fisheries
‘Sector.”

2.28 When asked about the steps proposed to attract people to
fisheries in a big way, the Adm’nistrator, Lakshadweep submitted
as follows: —

“We can but people do not ‘have that tradition. We are try-
ing to re-introduce it by having training ~programmes
and insisting them to go for more fisheries. The reason
why they do not go in for the fisheries is that they work
in various programmes which "are being, undertaken by
the NREP and other ‘such programmes and earn quite a
"good amount of money. We also have to'try and moti-
vate them by- giving higher ‘wages-in'the' fisheries.”

2.20 The Committee have been informed that the' present back-
wardness of Kalpani is the result of a severe cyclone in 1977 that
Rt not even u single cocommt tree’standing. Although cotonut’ trees
hiive béen replanted yet'the productivity’ 1everis still' Iow. "Tie" €om-
mittee recommend that the Adinthist*ation’ ¥houfd Inftiate  schenis
to protoct the cultivators as much as possible against the vagaries
8t ‘ratute, Nke' cylones, tornadoes etc. ‘s ‘thiat they’ 'do ot have to
stiffer Hiuge ' losses of the huture ‘silfferéd by thém in 1977.

‘230 'The Comimittee have been’informéd thiat unless the Islands
thke to fikhing in a"big*'\vav their prosperity will always remain
¢fusive. ‘Keeping this in view, the Committee recommend that the
Union Territory Administration should take steps to attract more
and more families to ﬁsl:ing and fisheries so that their economic
conditions improve. The Admmistratiop should also explore the
Mib'ﬂity of setting up mdustrnes mpecially based on coir yarn in

these lilands to ameliorate the living standard and the quality of
Hfe of ‘tribals living there.



CHAPTER I
SCHEMES FOR ECONOMIC DEVELOPMENT

A. Land
Rights of tribals in land

The Committee have been informed that “the Laccadive Mini-
coy & Amindivi Islands Land Revenue & Tenancy Regulation, 1965
empowers the Administrator to confer occupancy right on those
who are in lawful occupation of pandaram land (i.e. Government
land) and after this is done they will become virtually the Land
Owners and their right over such pandaram land will be psrma-
nent, heritable and transferable.”

It has further been stated: —

“under the Laccadive Minicoy and Amindivi Islands (Protec-
tion of Scheduled Tribes) Regulation, 1964, for transfer
by way of sale, mortgage lease, exchange, gift or otherwise
of land belonging to a Scheduled Tribe member to a non-
Scheduled Tribe member, previous sanction of the Ad-
ministrator is necessary.”

3.2 During evidence when asked about the number of tribals so
far allotted Pandaram land under the 1965 Regulation, the Adminis-
trator, Lakshadweep stated:

“Under this regulation, 438 families have been allotted Pan-
daram land.”

3.3 When asked whether the Pandaram land was equiva.lent to
‘Gaon Samaj’ Land in the main land, the witness submitted as
follows: —

“Tt is something like Nazul land. It is there in -Minicoy. 'I‘h.e
Historical background is that all the cultivable land is
owned by the Government, not by t!ne community. dThe
commuity was allowed ownership right of the land on
which they actually lived. So there is a village sg:ter;lt
in Minicoy, whereas it is not there in other ishmf . _
is occupied by community, he is only a tenant o

571 LS—3
27
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Raja. After these islands were taken over by the British
Government, gradually the local people started occupy-
ing this Pandaram land; S0, this has really recognised
‘the reality and given the right to the peaple who were
in' oecupation of that land.” '

3.4 Asked whether the lease hold rights or occupancy rights in
land are given to tribals, the witness informed that only oceupamcy
rights were given,

3.5 The Committee enquired of the witness whether occupansy
rights were given to outsiders also. The witness. replied that no-
“body who was a non-Scheduled Tribe could. get the aocupancy right.

" 3.6 When asked whether any Scheduled Tribe from the main
land! could be given occupancy right in the Lakshadweep, the wit-
ness submitted, “yes., he can, provided he is a notified Scheduled
Tribe.” ;

- 3.7 When asked whether any application to this effect. has ever
heen received, the Administrator replied in the negative.

28 Pursuing the matter further, the Cormmittee aslked whether
any provision of the regulations had laid down any limitations in
pegapd: to the tribals who could acquire occupancy rights in the
land in Union Territory. In case, the regulation applied to the
Lakshadweep Tribes only, then how could the land be: transferred
to A person belonging to- Scheduled Tribe from.the main land.

39 In a subsequent note furnished to the Committee, the posi-
tion in this regard was clarified by the Ministry as f~llows:—

“Under section 3(1) of Laccadive Minicoy and Amindivi
Islands (Protection of Scheduled Tribes) Regulation,
1964, no member of the Scheduled Tribe shall, except
with the previous sanction of the Administrator, transfer
by way of sale, mortgage, lease, exchange, gift or other-

i wise, any land to any persons other tham any such mem-
ber. Under section' 4, no persens other than a member
of the Scheduled Tribes shall, exaept*with the previocus
sanotion of the Administrator, acquire amy interest in

i any land situated in' the Union Territory of Lakshadweep

or in any product of, or crop raised on' such land. In the
said regulation the word Scheduled Tribe means the
Scheduled Tribe of the LM&A islands as specified in. the
constitution [STs (U.Ts.) Order 1951] [Vide Sec. 2(b)]
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"L‘he.mfone no tribal from the mainland can aequire land
In. the Union Territory of Lakshadweep, except with
Pprevisus. sanction of the Administrator. No case of land
acquired by a mainland tribal from local tribal has been.
reported.”

3.10: When asked whether land was allotted to the 438 families
was on the basis of lease hold or occupancy rights, the Administra-
tor explained as follows: —

“They are virtually the owners. They can transfer the land,
tirey- can mortagage the land they can pass: on: the land.”

3.11 In regard to check the illegal transfer of land: to anybody
ather than a Tribal belonging to the Union Territory, the position
was: explained' by the Administrator, Lakshadweep as follows:-—

“the penal provisions will apply to such person who in viola-
tior of the regulation acquire any land of the Scheduled
Tribe member of the Union Territory.”

3.12 The Committee hrave been informed that occupmncy rights
in development land in Lakskadweep have been given to the tribals
of the Union Territory. Thesz rights the tribals can transfer, by way
of sale, mortgage, lease, exchange, gift or otherwise to any person
other than a Scheduled Tribe by getting the previons sanction of
the Administrator. Keeping in view the cultural and economic
background of the tribals of Lakshadweep, the Committee recom-
mend, that. in order to safeguard the interest of tribals in land it is
imperative that the Laccadive, Minicoy and Amindivi Islands (Pro-
tection of Scheduled Tribes) Regulation, 1964 should be amended to
Braxide that no tribal has the right to transfer his occupancy right in
land to any person other than a tribal of Lakshadweep even with
the previous permission of the Administrator. The Committee would
like: to. be: apprised. of the amendments made in the Regulation.

B. Agriculture

Plant protection

' 313 The Committee have been informed that in Lakshadweep
“the. Seventh Five Year plan contemplates more accelerated activi-
ties. under plant pratection. Traditional rat eradication campaign
Which were an important feature of local life involving public parti-
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cipation is proposed to be revived during the plan period. During
last year, rat eradication campaign could be conducted in a few

islands only. The remaining islands will be covered during the
current financial year.”

3.14 When asked about the reasons for conducting the rat eradi-
cation campaign in a few islands only, the Administrator, Laksha-
dweep during evidence replied: — |

“This requires a large degree of public participation. Earlier

we were applying time oxide medicines and other poiso-

+  nous foods, but the rats were not taking them. Last

year, we were trying to take this programme. But it
depends on the public who have to cooperate in the pro-
gramme. People have not been coming forward to do

| things. Now, we hope to contact every year people of
each and every island. We will contact them each and
every year and we hope that in the coming years all the
citizens and public will come forward in combating these
rats.”

3.15 When asked whether any incentives were given to public
to participate in the campaign the witness submitted: —

“I think we have to make them realise and they should come
forward to help the administration. We have got the
equipment and the poisonous foods and anti-blood clot-
ting system.”

The witness added that the eradication of rats was in the inte-
rest of the people and that there was no necessity of giving any
incentives. The witness further clarified that earlier people readly
participated in such campaign but now were reluctant because of

prosperity.

3.16 The Committee note that in Lakshadweep the traditional rat
eradication campaign for plant protection could be undertaken in a
few islands only because of the lack of people’s participation. The
Committee are not convinced by the argument adduced by the Ad-
ministrator, Lakshadweep that the people were not participating in
the campaign because of Prosperity. In their opinion mere aware-
ness without any incentives will not make the tribals to participate
in the campaign. The Committee recommend that the Administra-
tion should provide proper incentives in cash or kind to enthuse
people to participate in the campaign for rat eradication.
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3.17 As the existing rat combating techniques have not proved
successful, the Committee recommend that some expert advice
lh?l.l]d. be taken in the matter and based on that a more practical and
scientific approach be evolved for the eradication of rats.

High value cash crop

3.18 In the information furnished to the Committee, it has been
stated that “considering the need for a high value cash crop as
coconut, mulberry cultivation which proved successful, was again
being tried experimentally during the Seventh Plan period.
Sprouting and survival rates in these experimental plots are 15 per
cent in Kavaratti, 60 per cent in Andrott and 70 per cent in Kalpeni,
This activity could lead to productive utilisation of the resources
of land lying between the coconut trees.”

3.19 During the evidence, the Committee enquired of the witness
when the mulberry cultivation was taken up and the reasons of it
dis-continuance earlier. The Administrator Lakshadweep stated as
follows: —

“This matter had come up before the Island Development
Authority recently. Mulberry cultivation hag been tried
on and off since 1982. Results in Andrott and Kalpeni
proved to be good but this was open land. Mulberry is
recommended as an inter-crop. It has been tried in
Kavaratti as an interrop. It was a failure with very
low survival rate, This plant requires a great deal of
energy. Our soils are energy starved and calcerous and
for this reason mulberry is not suitable for Lakshadweep.
For mulberry cultivation land has to be cleared of coconut
trees, But coconut trees are more profitable than mulberry.
The yield per hectare from coconut fetches about Rs.
12000 per year while from mulberry cultivation it is only
Rs. 8,000, It can only be used as an inter-crop for which
is proved to be a failure, We have therefore closed this
chapter so far as Lakshadweep is concerned. With the
concurrence of the Island Development Authority, we are

not proceedings with it.

inter-crop. Cen-
Instead, we are promoting fruit crops as an
tral Crop Research Institute has suggested pnpnya’,'
banana guava and sapota as inter-crops and not mulberty.
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-3.20 When .asked ‘whether the prospects were geod for cultivation
wf Papaya, Banana, guava and sapota in the Union Territory the wit-
mess Teplied: —

“These fruit bearing varieties are all indigenous plants in Lak-
shadweep. The reason for not going ahead with these crqps
was non-availability of market. Now we intend to plan
tourist development and that will create the market for
these products. The quality of fruit grown in Lakshadweep
is very high and especially in the case of papaya, it is the
best in the country. Since these fruits are highly perish-
able, it is not easy to transport them to the mainland and
to sell them at a good price. Now, will the introduction
+  of tourism, market should be available in the Island

itself.

This is what the Central Crop-Research Institute in their
study had recommended. They had also recommended
inter-cropping for certain vegetables and other things.
So we will be trying all these things.”

3.21 The Committee note that as suggested by the Central Crops
Research Institute, the Lakshadweep Administration intend to pro-
.mote the .cultivation of fruits like papaya, banana, guava and sapota
:as .inter-erops. It has also brought to the notice of the ‘Committee
that .the quality of fruits grown in Lakshadweep is very high especi-
.ally .in the case of papaya which is said to be the best in the country.
The £Lommittee are not convinced by the reason put forward by the
JLakshadweep Administrator that the reasons for not going ahead
wwith .fruit cultivation was non-availability of market. In the case of
papaya .also, although it is a perishable item but it too takes a few
days to ‘ripe after it is harvested. In the opinion of the Commitee
+if mo .local market is available for selling the fruits in Lakshadweep
these .can .always .be sent to the main-land where these can bring
.geod yprice. .Adsothese can be put on sale in the ships of the Ship-
.ping -Corporation of India -which connect the Islands with the main-
‘Jand. .In the.opinion of the Committee it may take.a long time for
the teurist facilities to come into full .bloom in the Lakshadweep Is-
Jends. Unstead of exploring local .market for these’ fruits, it will
-always be -more profitable .to sell those .in the main-land. Keeping
in view these factors, the Committee recommend that the Union
Territory Administration should immediately take steps to popularise
.the cultivation .of the fruits as an inter-crop by giving suitable
incentives and creating .necessary infrastructure for preservation and
wstorage of the fruits which will be an additional source df income for

the tribals.
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Agricultural Demonstration Units

:8:22 Phe Cummittee have been informed that “the ecoromic an-
alygis of the Agricultural Demonstration Units in the islands during
1984-85 shows a net loss ol about Rs. 12 lakhs in monetary terms.
Liconomic non-viability afiects their demonstration value, therefore
more cmphasis is being given for transfering the departmental pro-
gramme of intercropping etc. to the private sector.”

3.23 During the evidence when asked how the programme of
intan-eropping efc, are viable for the private sector apd uneconomi-
eal dor -agricultural Domonstration units, the Administrator Laksha-
dweep .stated .25 under:—

“This is because the agricultural farms are not run on com-
‘mercial lines. They are running their demonstration
units Ly employin some people on daily wages and so
forth, thereby the wages and other inputs which the
agricuitural farm is put in plus all the other overheads
which are there to run the agricultural farms, they have
been added to this.  The agricultural -farm is not only
a commercial proposition, in fact it is also an experiment-
al cdevelopment.

But so far as privale isrms are concerned, what is intended
is that for these inter-cropping the farmers will be given
vegetahles. It is done ‘mainly :to grow in between trees
whigh they are all growing. They will be encouraged
to cover labour and.so on. It is done mainiy for utilis-
ing the land which will otherwise remain faliow. There-
fore it ds profitabie. ~They are not profitable so far
as the Gavernment farms are concerned because they are
.not in gny.case cesigned for making pofits.”

~ 3.24°In reply to a question regarding the assigfance given by the
Ndministration to the farmers, the Administrator informed the
Committec as under:—

““Seedlings and also other technical advice. This technical
.advice is mainly given to see that they are aple to culti-
vate 'it in a proper fashion.”

.3.25 The Committce ure nat cemvinced by the argument of the
Administgator, Lukshadweep .that -the running of the Govcrnment
Agriculture Farm on non-commereial lines and the overhead expen-
scs affect the demonstration value of the Agricultural Demonstra-
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tion Units. The Committce ure not averse to the encouraging of
the inter-cropping in the private land which otherwise will remain
fallow. Contary to ithe present approach, the Committee recom-
mend that the Government farm should be re-organised to make
profits so that these serve as a model to private farmers.

C. Fisheries
3.26 The Committee have been informed that:—

“The annual expivilakle resources of tuna in the Lakshad-
weep sea arc estimated at one Lakh tonnes, and of shark

of one lakh tomnes, indicating virtually rthe unlimited
scope for expansion.”

It has also been stated that “the fish catch during 1986-87 is 7,488
M.T. out of which 76 1¢ €0 per cent of them were tuna, the chicken
of the sea.”

3.27 During the evidence when the Committee asked the wit-
ness why the entire fish resources of the Union Territory remained
untapped and what steps had been proposed to augment the fish

catch in the Union Territory the Administrator, Lakshadweep stated
as under:—

“It is very much a fact that the sea resources of Lakshad-
weep wre very much under-utilised, whereas the land
sources are over-exploited,  Therefore, now what we are
intending to do is this. Qur development programme is
based on development of sea resources and naturally the
tuna and shark fishing is among the most important of
this propramme. To promote this kind of thing, firstly,
a decision was recently taken to set up Lukshadweep
Development Corporation. It was announced and regis-
lered also. 'What we are planning to do is tha: we are
going to have the fisheries master plan. The Central
Marine Research Institute has set up a team consisting

. of Engineers, Marine biologists and others. They have
neen visiting us.  The master plan will indicate further
as to Fow mucn they have utilised the’fisherics during
the financial year. They have also been told by the
Island Development Authority to come with a scheme for
Rai* fish proteclion and Bait Fish Resources. Bait fish
is used Ly fishermen for catching tuna fish. They carry
these fishes in tanks and then throw them into the water.
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Un seceing this, the tunas or some such fishes come to-
wards the suriace for eating the Baits, and immediately
the fishermen are able to hook them.,

These fishes are becoming scarce because of the over-exploi-
tation. So they have come out with schemes, say for
example, provision of better navigational aid and com-
munication system. They have brought these schemes
mainly for the peuple so that they can go out further.
At present they are going upto 15 or 20 miles off the
island for catching the fish. If they have better naviga-
tional aid and better communication system, they would
be uble to get in touch with the land and will be in a
position 1o venture further out.

The question of introducing trawler system for catching tunas
in bulk and also he able to market the fresh tunay is also
there. This Fisheries Corporation will also look after
the rrarketing ¢f tuna. At present they ave doing it
by smeking and drying it. After that they are selling
it. Marketing of fresh tunas will also act 48 an incentive
for getting better price,

There is also a question that young people are not attracted to-

~ wards fisheries. We are going in for vocationalisation

of education so that fisheries are not regarded as an undi-
gnified profession by the children in the Schools.”

The witness further added:—

“At the initiative of the Islands Development Authority, a
scheme for vocationalisation of education under the new
education policy has been drawn up and now we are
going to implement it from the next academic year; and
that is why we are introducing a scheme of vocational
fishing for men cnir production for women and one day
in every week will be set apart for vocational education.
Boys will have to do fishing; and whatever fish they actu-
ally catch, half of that value, they will be able to take
home. So the younger people will get a feeling that
there is nothing undignified in this job because they will
get a feeling of geiting income. By inducting young
people into the fishery sector, we shall be able to inject
sell-generating scheme of modernisation of the fishery
sector.”

-
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3.28 "When -asked whether the Administration took rthe help of
dhe medern ‘technolegy while giving training to the -youth, the
Administrator Lakshadweep stated as follows:i—

“o far .as Lakshadweep is concerned, vocationalisstion in
the schools is being organised through the Central in-
- stitute .of fishery education under the direct.control of a
former Director. They are working out details. This
iinstitute is going to apply most modern metheds.”

3.29 When asked about the full exploitation of sea-resources,
ithe Administrator clarified that.—

" “Sp far as we are concerned, the land has reached the satu-
ration level. As far as  exploitation is concerned,
there is very little that can be done. -Even. .if we do
something, it may have .only marginal benefits. ~Where-
as the sea resources are virtually not exploited. There-
fore our attempt would be entirely- on the #ea. Under
the new development plan which we are now prepar-
ing, we are going to sea as to .how we can utilise the
sea rather than land for .generating -higher income for
the tribals.

.3.30 When .pointed out whether the Administration was going
to further expand its planning -process, the Administ-
rator replied as under:—

“We are going to prepare a master plan for :fisheries, voca-
tionalisation of education to include fisheries, better navi-
i :gational :aid and so on.”

331 As regards the production of fish the Administrator stated?—

“That is aireaay there. ‘There have been considerable ex-
pansion in this direction. In 1951 560 ‘tonnes of fish
‘were caught. Now, it is 7488 tonnes. Over the last
30 years and odd, it had gone up by over ‘100 per cent.
iIt ‘has been one.of the major development.. where we can
still go very much.”

332 When asked how much money had been earmarked for this
~Jurpose .in (this year, the Administrator stated that “for fisheries,
.during .1887-88 we have got Rs. 52 ‘lakhs and for 1988-80 we have
asked for Rs. 111 lakhs.”
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3.33 The Committee have been informed by the Administrater,

. J.akshadwegp that .the scope of further tapping the land resources
in Lakshadweep is negligible. ‘However, there is a vast scope for

exploitation of the marine resources around the Islands. Although

shere .has :been some improvement in the exploitation of the
;marine resources during the last 30 years, yet against the avail-
ability .of the marine products this source remains virtually un-

tapped.

'‘The Committee note that the Lakshadweep Administration has
wwegistared ‘the Lakshadweep Development Corporation which will
iinter-alia tbe responsible for the marketing of the marine products
which will make fishing more alluring the tribals. The Committee
recommend that the Corporation may be made functional at the

earliest,

3.34 The Committee have been informed that Flsheries Master
Plan is being formulated by the¢ Administration and in this regard
-the thelp :¢f the -Gentral Marine -Research Institute has been taken.
The Research Institute has already recommended for .improvement
‘in tthe .navigation and eommunication systems so that the fishermen
scan go ibeyond the present limit of 15 (or 20 kilometers into the sea
‘Sor /fishing. The Committee recommend that these facilities
should dye :improved forthwith and the finalisation of Fisheries
‘Master Plam abhould be expedited so that the marine resources are
semploited in. .a-big ‘way which will not only help .the tribals of the
Union ! Tewitory -economically but will also help the country earn

mmuchwmeeded foreign exchange.

3.35 It has been brought to the notice of the Committee that at
“the -initindive of 'the Islands Development Authority a scheme for vo-
-cationslisation of education under the new (Bducation Policy has
been drawn up te attract more youth to take up fishing in a big way
-and “o-instill among them the feeling that there is.nothing undigni-
‘fied ‘in ‘this ‘profession ‘which is .mest ‘profitable. The Committee re-
commend that the vocationalisation scheme for .fishing under the
new Education Policy should be implemented in right earnestness
‘by ‘the Tkshadweep Administration so that more and more young
“people ‘take up fishing as a profession which will go a leng way to
improve the economic condition of the local triba ™

- .3.36 The Committee also .recommend that trawlers to boost fish
+catch.may be indueted at the earliest.as mentioned by the Adminis-

«tration Lakshadweep.
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Fishing boats

337 On the subject of Fishing Boats, the Committee have been
informed:—

“So far the department has distributed 313 fishing boats and
there are 331 fishing boats opgrating in the territory at
present. Each boat gives seasonal or part-time employ-
ment to about 10 persons.”

It has also been submitted to the Committee that “it is estimated
that the annual catch during 1986-87 comes to Rs. 1,54,391 for a boat
and the average, being higher (viz Rs. 4,56,000) for a boat in Ag-
gatti.”

3.38 During evidence when asked about the reasons why more
boats could not be provided to the fishermen for fishing, the Ad-
ministrator Lakshadweep stated as under:—

“We woulq like now to provide more boats. We were not
doing so earlier, because of several constraints. The
main reason is that there is no timber available in the
island now for boat-building, which is a traditional art in
Lakshadweep. It has to be brought from Kerala, which
is very costly. This year we have established contacts
with the Andaman & Nicobars, and requested them to
supply us timber, to which they have agreed. The prices
quoted by them are more reasonable. We hope we
will be able to receive regular supplies from Andamans.
Then the position will be easier.

The art of boat-building is dying. Young people are not
attracted to it, and are not coming forward to do this
work. This work must be developed, if not from the
economic point of view, at least from the cultural one.
In the ITI that,we are setting up, we are introducing this
course, so that we are able to make a vocation out of it.”

3.39 When asked whether the Home Ministry had any proposal
in this regard, the representative of the Ministry of Home Affairs
stated as under:—

“This subject has been given emphasis by the Island Develop-
ment Authority. This has been discussed in the previous
meetings of that Authority. One of the decisions was to

¥ start this Development Corporation for Lakshadweep,
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one of the main activities of which would be the develop-
ment of fisheries. So, the development of beat-building,
as also catching, processing and marketing of fish would
be taken up by this newly established Corporation. It
has been registered, and I think it will take off within the
next financial year.”

340 When asked about the procedure of selection of beneficia~
ries, the Administrator stated as follows:i—

“People give applications, and depending upon whether they
are traditionally doing this job or not, a list is prepared,
and a Committee is there having non-officials and offi-
cials. It takes a decision as to who should be given the
boats during a financial year. = We have 30 people in
the waiting list. I have taken a decision that by the
next financial year, we must liquidate the list, because we
are solv'ng the problem of timber supply now. These
boats are not distributed freely, but on the basis of a
certain amount of subsidy. They are given on hire pur-
chase basis. A person has to pay back the cost over a
period of 6 or 7 years. The scheme is going on quite
nicely. Because of scarcity of timber and its rising
costs, the boat costs Rs. 104,000 now, instead of Rs. 60,000

earlier.

The recovery position is very good. We have no problem
about it. The normal income received is quite good.”

341 In Lakshadweep where the scope for tapping fishery resour-
ces is very high, the Administration have not been able to meet fully
the demand for boats and there .is & waiting Ifst. The Committee
have been informed that more boats could not be provided to the
Fishermen because there is no timber available in the Lakshadweep
Islands for boat building and the cost of timber imported from Kerala
is prohibitively high. Now that the’ Lakshadweep Administration
have entered into an agreement with 'the Andaman and Nicobar Is-
lands for the supply of timber at a reasonable price, the Committee
recommend that the Lakshadweep Administration may ' not spare any
efforts to give a boost to the hoat-building and liquidate the waiting
list for the boats at the earliest more so when the recovery position
is very good, and the normal income from a boat is quite high. The
Committee hope that the Administration will earmark sufficient fundy

for this purpose.
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342 The: Committes are disturbed to:learn- that traditional art of
boat building: by inhabitants of Lakshadweep islands. is dying. The
Committee learn: that boat-building is being. included as a.course in
the proposed FTT Being set up in the Union Territory. In tiwe opinion
of the Committee mere inclusion of the beat making: in the: course of
ITI may not be enough to attract more youth.to the: boat building.
They will like that suitable incentives should be provided to the
young people to-attract them to take up hoat building as a prefessien.
The Committee recommend that the Union Territory Administzatiss
should take some positive steps in this direction.

Shark fiishing:

3.43 The Committee find that “Shark is another major potential
source of income, the annual exploitable shark sources around
Lakshadweep have been estimated to be one lakh tonnes: Long line
fishing for shark was introduced in this territory from early 1960.
Quite-a few boats are only engaged in this fishing particularly in the
islands of Agatti and Ameni on regular basis. The catch for six
months is 48 tonnes of shark.”

3.44 When asked why the vast resource of shark fishing was
going waste at present the Administrator Lakshadweep stated as
under:—

“Certainly the resources are under-exploited. Loeating Shark
fish is very difficult. Navigational equipments are requir-
ed to locate shark fish. Shark fishing is more profitable
than Tuna fishing. If we provide the fishermen the sonar
equipments for locating the shark fish, then this will easily
pick up.”

348 In reply to a question regarding giving training to the youths
for catchimg shark fish, the Administrator informed the Committee
a8 under:—

“Training is not required for catching shark fish. If we give
them the sonar equipments, they can easily locate the
shark fish. The Prime Minister during his recent visit to
Lakshadweep, observed that this should be done. He is
very much interested in this and in his diréction, we are
going ahead with it.

3.46 When asked about the cost of the Sonar equipment to locate
shark fish, the witness replied that it was not costly at all.
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3.47 When asked whether any subsidy to the fishermen: was needed
to make Shark fishing more profitable; the Administrator stated as
follows:—

“So far as the subsidy is concerned, I de not think, in any
way it will act much as an incentive. In: fact, we are
giving subsidies on hosts and other things. I do not
think we can subsidise the catch of fish. The fact is that
it is a successful commercial operation.

With regard to the genesis of distribution of the earnings
from Shark fishing, this has been done traditionally for
centuries. The whole boat is now increasingly manned

by one family.”

348 The Commiittee note that Lakshadweep has high potemtiad
for shark fishing but this is not being exploited much becapse the
local fishermen 'do not have sonar equipment. The Committee re-
commend that the sonar equipment which is not costly at all for
Iocating shark fish may be supplied to the fishermen at the earliest
to give an impetus to shark fishing.

D. Animalr Hushandry-Poultry Farming

340-In a note furnished: by the Ministry of Welfare the Com-
mittes have been informed as under:—

“To take stock of the increasing demand for birds a hatchery
of 13,500 egg capacity was started on 6th October, 1988.
So far 140 deep litter units have been established in
different islands. The birds for the units and. feed are
distributed to the farmers on 50 per cent subsidy. The
production cost of egg in the farm at present is Rs. 2.71
per egg, whereas this is 0.48 per egg in the private
sector. The departmental price is Rs. 0.50 to Rs. 1.25
and private farmers are getting prices of Rs. 0.80 to
Rs. 1.00 per egg. The departmental production of eggs
in. 198586 was 5.00 lakhs and in 1986-87 was 4.94 lakhs.
The private production in 1985-86 is estimated at 9.86
lakhs and in 1986-87 12.80 lakhs.”

3.50 During the evidence when asked about the reasons for the
high. eost of production of eggs at the government. farms as com-
pared to private sector, the administrator, Lakshadweep informed

as. follows:—
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“There is a great deal of poultry farming. The Government
poultry farms have been running at a very high cost
whereas the private people do not have to make that
much of investment. Therefore, they are able to do it.
In fact, when the Prime Minister came there in 1985 he
had directed that it should be handed over to private
people. The Government poultry farm will supply
support facilities. We are integrating Government
poultry scheme with IRDP scheme. The main reason
is that 50 percent of the price of food is being subsidised.”

The witness further stated that the cost of production of eggs
in Government farms was higher because of the overhead charges
also. Moreover, the subsidy on food was also not available to the
Government farms. Another factor for the high cost of production
of eggs in Government farms was that the Government farms were
not run as commercial farms.

3.51 When asked whether the local demand of eggs was fully
met by the Government farms, the witness said that “No, that is
why we are going in for private poultry farming.” When asked
whether the private poultry farms were on a large scale or small
scale, the witness replied that so far as private poultry farms
were concerned they had about 100 birds each. Their number is
about 180. The only difficulty in private farm was that on festive
occasions the farm holders could kill all the birds for their con-
sumption. Otherwise the private farms were running smoothly.

3.52 When asked whether the opening of more poultry farms
could help in tackling the problem of unemployment, the witness
stated that that was the reason why emphasis on opening of new
poultry farms was given. The witness further added that in 1985
there were only 16 private poultry farms and the number had gone
up to nearly 180 till date and by the end of the current plan it was
likely to reach 350.

3.53 The Committee note that keeping in view vast scope for
the expansion of poultry farming in the Lakshadweep, the Admin-
istration is laying a great stress on its expansion. One of the faci-
lities given to the tribals to take up poultry farming is its integra-
tion with the IRDP under which tribals get poultry feed on suhsi-
dised rates. Although the number of private poultry fa¥ms has
‘ncreased from 16 in 1985 to 180 till the end of 1987, yet the Com-
mittee feel much more is required to be done by the Administra-
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tion in this sphere. The Comumittee recommend that the Union
Territory Administration should provide more meequxu to the
hibahtotakeuppoultryfarmngonahrgescula This will

in tackling the problem of unemployment among the tribals.

3.54 The Committee arc not convinced that the production of
eggs in Government farming is costlier because of the overhead
charges and also not running these farms on commercial basis. The
Committee recommend that suitable steps should be taken for
running the Government farms on commercial lines to bring down
the cost of production of eggs in those farms.

Milk supply

Al

3.56 The Committee enquired of the witness whether by sett-
ing up dairy farms in the Islands the supply of milk at cheaper
rate could be improved. The witness replied that because of the
problems of soil erosion and degradation of environment dairy
farming could not be taken up, in the Union Territory. As regards
the cost of production of milk in the Islands, the witness clarified
that if subsidy on cattle feed were to be taken into account the
cost of production of one litre of milk in the Islands would be
Rs. 12.50 whereas the milk obtained from Kerala or Tamil Nady
cost Rs. 8 per litre.

The witness further stated that the problem of milk supply was
studied by the National Dairy Development Board. It was pm-
posed to set up Mother Dairy Booths in the Lakshadweep for sup-
Rly of homqgenous milk the ingredients for which woulq be procured
from the mainland.

3.56 The Committee find that the dairy-farming in Lakshadweep
is a costly affair and the cost of milk produced locally is one and
a half times the prlce of milk obtained from Kerala or Tamil Nadu.
The Committee have been informed that National Dairy Develop-
meont Board proposes to set yp Mother Dairy booths in the Laksha-
dweep lslands for supply of hpmogenous milk to the tribals by
obtaining the ingredient of the milk frem the mainland. The Com-
mities recommend that such hooths may be set up as early as pos-
sible 5o that the searcity of milk in Union Terrifory is removed
ance for all

E. Small Scale Industries
Coir Yern Manufacture

3.57 It has been stated that “Inqustries Dfpa?rt.mem of the Ad-
‘ministration has set up seven Coir Product’ on-cum-Demonstration
S71 LS4,
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Centres and five Fibre Factories which have played a useful role
in utilising this local resources. A quantity of 41 tonnes of coir
yarn was produced during 1986-87 as against 34 'tonnes during
1985-868 in the coir production centre.” .

3.58 When asked as to why the production of coir yarn was
much less as compared to the total production of coconut, the Com-
mittee have been informed through a subsequent written note as

under:—

“Total production of coir yarn in the islands is very low
when compared to the total production of coconut. This
is mainly because the traditional way of life in the
islands has changed and modern life has been adopted
by the people. Comparatively education has much im-
proved and the people wish to go for white collar jobs.
Therefore production of coir yarn is not alone reduced,
but production of coconut fibre also has been reduced.”

3.59 The Committee note 'that the total production of coir yarm
in Lakshadweep is very low as compared to the total production
of coconut in the Union Territory. They are not convinced that
the fall in production of coir yarn is either due to modernisation
of the life style or on account of wider coverage of education. The
Committee are of the view that given proper incentives to make
coir yarn manufacture more lucrative and profitable, more and
more educated youth will take up this industry as their profession.
The Committee recommend that the Administration should take
suitable steps in this direction.

Maximisation of production of Coir Fabric

3.60. As regards the steps taken to maximise the production of
coir fabric, the Committee have been informed: —

“High level team lead by the Chairman of the Coir Board
visited the territory in January, 1986 and recommended
maximisation of production in fibre factories, modification
of the coir monopoly system (Government purchase sys-
tem supplying rice for coir and selling it at Mangalore),
setting up coir co-operative societies, financial assistance
to local entrepreneurs etc. The schemes under industries
has been re-oriented to take up the recommendation of
the above team. Quantity of fibre produced from Fibre
factories were 153 tonnes during 1986-87 as against 137
tonnes during 1985-86."
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3.61 In reply to a query from the Committee as to the steps taher
to implement the recommendations of the Chairman of Coir Board,
the number of co-operative societies established and the nature of
financial assistance given to local entrepreneurs, the following writ-
ten information has been furnished by the Ministry: —

“The Administration has taken suitable action to implement
the recommendation of the Committee headed by the
Chairman of the Coir Board. Almost 95 per cent of the
recommendations of the Coir Board have been implement-
ed. Only 5 per cent of the recommendations are remain-
ing to be implemented, which are also at various stages of
implementation.

Two coir co-operative socigties were established earlier one
each at Amini and Kalpeni and both are now defunct.
Previous experience is setting up coir co-operatives was
not positive. And therefore no new coir co-operatives
were set up. As recommended by the Coir Board, action
‘ has been initiated to revive the defunct societies.

The local entrepreneurs are eligible for 25 per cent out right
grant. The entrepreneurs in the islands are paid interest
subsidy over and above 7 per cent paid by them on the
loan taken by them from the financial instifution. Trans-
port subsidy is also extended to these islands.”

3.62 The Committee note that 95 per cent of the recommendations
made by the Coir Board have heen implemented and only 5 per cemnt
of the recommendations remain to be implemented by the Laksha-
dweep Administration and are at various stages of implementation.
The Committee recommend that the Union Territory Administra.
tion should implement the remaining recommendations of the Coir

Board expeditiously.

3.63 The Committee have heen informed that the two Coir Ceo-
operative Societies established earlier one each at Amini and Kal-
Peni are both now defunct. In view of this, no new Coir, Co-opera-
tives have been set up. As recommended by the Coir Board, action
has been initiated to revive the defunci societies. In the opiniom
of the Committee the past experience of the Administration should
not defer the Administration from the setting up of more Coir Co-
operative Societies. They recommend that as suggested by the
Chairman of the Coir Board more cooperative societies should be
Set up to maxnmse the production of coir-fibre in the Union

Territory.

/
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Handtcﬂlfta

3.64 The Committee have been infqrmed that Iocal ople of
Lakshadweep are also trained in manufacturing handicr: t articles
in the two handicraft training centres. On completion of the train-
ing tool kits are given to each trainee at 50 per cent subsidised rate.
Incentives like 15 per cent central out right grant, subsidy on interest
over 7 per cent also being provided to the entrepreneurs for set-
ting up of industrial units.

3.65 During evidence when asked about the nature of handicraft
articles for which training was given, average income of a tribal from
a handicraft and the scope of increase in subsidy to attract more
tribals to handicrafts in Lakshadweep, the Administrator submitted
as under: —

“I must admit straight way that the handicrafts business in
Lakshadweep is in a poor shape. The type of handicrafts
we have is wood-based and coconut-straw based. From
coconut-straw base, they make hats, fans and things like
that, With wood, they make table and other wooden
items, boards and something like that. The handicrafts
in Minicoy are particularly well advanced but it is done
as a hobby and not as a trade. If you ask them to pre-
pare something for you, they will prepare. But they will
not prepare it for sale. They prepare it for theif own use.
These are the resources which are going waste. Unless
it is linked with the commerecial activity, the handicratts
industry will die. And unfortunately the training is
also given to those people who are not traditional crafts-
men. The training was given by the people who are
also trained but are not traditional craftsmen. This is
an unsatisfactory position. Now, we are getting the ex-
pert advice from the Director General of Handlooms and
Handicrafts here. He will be advising us as t how this
can be made into a commercial proposition.

We hope to give handicrafts industry a boost through
the introduction of tourism. Once toufism comes in, it
will provide a market to the handicraft industry in
Lakshadweep.”

3.66. When asked that in the absence of trained officials atid tfafr-
ing to traditional craftsmen now what was the need to introduce a
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new scheme for deveIOpment of handicrafts, the Administrator re-
plled as under: —

“That has not been successful, We want to promote tradi-
tional handicrafts by giving commercial base so that arti-
sans and others can do the job and tourists would provide
the market.

We have got in touch with the Handloom and Handicrafts
Corporation here, They will send a team. It will be in
operation during 1988-89. We have got an allocation of
Rs. 17 lakhs for the next year towsrds the industrial
sector out of which we will take some amount, depending
upon what they recommend, for the handicrafts. There
13 not much investment required. It is mainly a problem
of organisation. We have to organise the craftsmen into
being able to sell their products in a proper way.”

3.67. When asked about the number of people employed in handi-
crafts, the Administration submitted:

“It is not a basis for employment. It is only done as a hobby.
That is self-employment. But there is no income from
that. It is not a source of employment or self employ-
ment. If it is not made a commercial employment it will
gradually die out altogether.”

The witness continued that the proposed steps would lead to give
the tribals a gainful employment.

3.68 The Committee note that handicrafts are just a hobby with
tribals in Lakshadweep and are not linked with the commercial
activity and are.in the process of decaying. Hence no financial
benefit accures to the tribalg from the handicrafts. The Committee
have been informed that a part of the allocations for the industry
during the year 1988:89 will be spent on the promotion of handicrafts.

- The Cemmittee recommend that a suitable plan for the expansion
of handicrafts industry in the Union Territory in consultation with
the Director ‘Genéral of Handlooms and Handicarfts be formulated
and implemented expeditiously which will provide profitable em-
ployment to tribals. They also urge the Administration to find
market for the local bandicrafts in the mainland without waiting
for the. seﬂmg up of ¢he Tourist lndutry in, ﬂle !Inlon Ten'ftory

3.69 The Cammittée ragret that at pruent thora mmoﬁunin
- $he -Admiinistration who are fwlly equipped to.impart teaiming in



“® {

handicrafts. Moreover, no training is given to people who are experis
in traditional handicrafts. The Committes recommend that the Ad-
ministration should take steps to impart training in handicrafts ' te
the tribals and for this purpose, the traditional experts, after suit-
able orientation, can be most suitably assug‘ned the task of lmpnr‘un[

training fo others.

Small sCale industries

3.70. The Committee have been informed that “the continued ex-
tension work and propaganda done by the department has succeeded
in encouraging the local enterpreneurs to establish their own small
scale industries in islands since 1983. Now in the private sector
there are about 35 units of different types of industries like coconut
oil extraction unit, mini saw mills, book binding units printing press.
retted fibre extraction units, wooden furniture making units etc.”

3.71, During the evidence when asked about the incentives given
to the tribals to start their own small scale units the Administrator
informed the Committee as under: —

“We are giving 15 per cent subsidy and subsidy on interest
beyond 7 per cent plus 100 per cent subsidy on the trans-
port cost of raw material and the transport cost of the
finished products to and for the island.”

3.72. When asked whether the Administration had any expansiom
plan to attract more tribals to take up small scale industries, the
Administrator Lakshadweep stated as under: —

“Basically the problem is that we do not know what type of
industries are to be set up. The type of industries set

¢ up are such that they cater to the needs of the local mar-
ket. There 1s no scope for expansion. The local market

is very limited. The type of industries which we need

are those which can take advantage of the raw material

available on the island to meet the demand of various

products on the mainland. The small industry service

institute has prepared a list of 24 items ranging from

Rs. 10,000/- to Rs. 15 lakhs.”

378 The Committee note that the Union Territory Administre-
tion plans to establish small scale industries in the Lakshadweep
which can exploit the raw material available on the Islands and fer
which there is considerable demand on the mainland. For this pur-
pose, they have identified 24 items involving a cost of Rs. 10,000 te
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Rs. 15 lakhs each with the help of the Small Industries Service Insti-
tute. The Committee recommend that the Administration should
take immediate steps for the establishment of these small scale
industries in the Islands at an accelerated pace as the industries
have already been identified.

F. Transport Facilities

3.74 According to the written information furnished to the Com-
miitee “the small population of the territory is spread over 10 inha-
bited islands and facilities for transport between these islands and
the mainland and also between one island and another remain inade-
quate despite great improvement.” At present, there are three
passenger-cum-cargo ships operating to cater to the needs of the
transport of the Union Territory.

It has further been stated that “specific proposals have been in-
cluded in the revised 7th Plan in regard to the development of ports
and harbours on the basis of the recommendations of a Committee
set up by the Ministry of Transport which submitted a report in
February, 1986 regarding future harbour works in Lakshadweep.
Specific proposals in the shipping sector are for the acquisition of
four numbers of 300 tonnes capacity mechanised barges, as a replace-
ment to the ship M, V. Aminidivi, which has served its life period
in the islands. Proposals are also included in the 7th Plan to acquire
two passenger vessels with limited cargo-one vessel of the type
M. V. Bharat Seema with facilities for more passengers and another
vessel having a capacity of 150 passengers and 40 tonnes cargo and
a fairly high speed capable enough to travel between the islands as
well as between the islands and mainland.”

3.75 During the evidence when the Committee asked whether
any allocation of funds had been made for the implementation of
the schemes included in the revised 7th Plan, the Administration
informed the Committee as under:—

“The new ship has been located only on the 23rd December.
The team included an officer from Lakshadweep Adminis-
tration, They have located one ship. Rs. 7 crores has
been provided in the revised estimate. There was no
money provided for a new ship earlier. Rs. 7 crores has
now been provided in the revised estimate of the plan for
Lakshadweep in the current year and that money is to be
utilised this current year. By the end of March, the
ship will have been purchased. It is required to undergo



%
“ome  modifications’ and we have ‘been told by the Minis-
ter of State for Surface Transport that the Ships would
be in service by the end of July, 1988.”

3.76 When asked whether with induction of the new ship, a daily
service between Islands and mainland would be introduced, the
Administrator replied in the negative.

‘Iniéply to a ‘Guery from the Committee whether a daily trip
would'be intréduced between the various islands, the witness replied:

“I'would Hke to'day that the daily trips are going to be intro-
‘daced through air service which are going to be started
in Match.”.

3.77 The Committee pointed out that the Helicopter service bet-
weén the mainland and the Island was beyond the reach of the
common ‘fndn g’ compared to cost of travelling by ship. The wit-
“hess”stated thiat the Hellcopter services were heavily used by public
‘Bechuise there was a subyidy element of 80 per cent. The witness
“éxplaihdd’ that” ‘the ‘total cost of air fare “is Rs. 2800|- and Rs. 325 is
ﬁhe fare 'which 'we ‘are hete charging. So here the subsidy portion
of 80’ 'pér’ ceht  comes” in”.

378 Whien askéd abolit the ship fare as compared to the heli-
“ﬁb‘pter fYam, the witness ‘replidd: —

“In 'the' cabin ‘trave] in the ship, you have to pay Rs. 80. By
the helicopter service, you have to pay Rs. 325 from
Cochin. But there is a’sl‘ght differential in cost. There
is alwavs heavy demand for air service.”

|379 The Committe& pointed nut that whereas 380 passengers
could travel in a ship Hke: Bharat Seema onlv 9 versons could tra-
vel in a Helicopter and that it would be useful if periodicity of the
ships could be increased. The witness replied:—

“Increasing the periodicity of the ship service is not the only
alternative. ' I am just mentioning the other aspects. The
whole transport. plan has been drawn up by a high-
level Committee.” There is goihg to be a new ship.
*Bharat Seema has already been commissioned. The new
ship is fairly a faster one. Apart from that, there is pro-
visiori for air service. Those who are capable of travel-
ling by air service, they will make use of air-service.”
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The witness continued “It (daily ship service) is stiil
not possible. When all the facilities are provided, then
the ships will touch Kavaratti, Minicoy and Amindivi
Islands. Between the various Islands, we are going to
introduce fast-moving catamaran ships. They will be
able to carry the passengers to other Islands on the same
day as they land in Kavaratti or Minicoy. Return ships
will be available. They will take three days’ time only.
Every ship will be able to sail for three days.”

3.830 The Committee note that specific proposals have been inclu-
ded in the revised Seventh Plan in regard to the development of
ports and harbours on the basis of the recommendations of a Com-
mittee set up by the Ministry of Transport which submitted its re-
port in February, 1986. Acquisition of two passenger ships with cargo
capacity has also been included in the Seventh Plan.

The Committee regret to note that the Administration has mot
taken any step to improve the ports and harbours so far. They have
simply located a ship at a cost of Rs. 7 crores this year. Even with
the induction of this ship the Committee feel that the transport faci-
lities between the mainland and the Union Territory will remain too
inadequate. In the opinion of the Commitiee the Helicopter service
between the mainland and the Union Tetritory is no substitute of the
ship facilities primarily becanse of the limited capacity -of the Heli-
copter and the high cost of travelling by air which is beyond the
reach of the poor: tribals as compared to travel by ship.

‘The Committee. recommend that the Administration should speed
up their efforts to augment travel facilities between the mainland
and the Union Terrifory as alsoc between the various islands so that
the targets of the Seventh Plan are achieved and there is no likeli-
hood of any spill over to the Eighth Plan.



CHAPTER IV
OTHER SOCIO-ECONOMIC PROGRAMMES
A. Education

Educdtional Facilities

. 41 The number of educational institutions in Lakshadweep
with enrolment has been stated to be as follows:—

*Junior Colleges . . . . L. . . .

Enrolment . . . . . . . 462
No. of High Schools/Higher S=con dary Schools 9
Enrolment . 4,762
No. of middle Schools . 4
Enrolment . . 2,629 -
No. of primary Schools 19
Enrolment . . . . . . . . . 5,0R6

In addition there are 9 Nursery Schools and 11 Balawadies.”

4.2 During the evidence the Committee enquired of the witness
whether the 10 plus 2 system of education at the school level has
been introduced in the Union Territory. The Administrator, Laksha-
dweep replied: —

“About the first question, the presumption that there is no
10+2 scheme, is not correct. This scheme is there. We
are following Kerala Board of Secondary Education which
means that we have high school at pre-degree college.”

43 Asked about the reasons for not introducing 1042 system,
the witness replied that schooling was over at the 10th stage and
+2 education was given in College.

44 When asked whether the primary education was compulsory
in the Union Territary, the witness stated that “it is not compulsory
but it is free. The position is that all the children are going to the
schoo's.” ' -

52



l._iWhuukednboutthemediumofimtmctioninthepﬁmuy
school especially in Minicoy, the witness replied;

“It is Malayalam...The fact is that Malayalam is not the lan-
guage of Minicoy.  The teachers that we have over

here are all Malayalam speaking. Therefore, we are not
able to do justice. '

So far as Hindi teachers are concerned the posts are vacant.
We have already asked the Delhi Administration to please
send us Hindi teachers from there on deputation till such

time we can put up the expertise within the Lakshad-
weep itself.

The second point is that there are some SSC teachers tea-
ching at the primary level. We have tied up with the
Regiona] College of Education in Mysore. We will be
sending these teachers to Mysore to get training in tea-
ching techniques.”

4.6 When asked about the availability of textbooks, the witness
submitted: — I B

“Recently, the Prime Minister, during his visit, has suggest-
ed that we may go for textbooks which are specialised in
carpentry, flsheries, etc., which are being produced in
Maldives and we may import such books for use of
students in Minicoy. We have the Chairman of the
NCERT and the Director of NEPA in Lakshadweep to-
day and they are examining this issue. Hope they will
he able to come to gome golution.”

4.7 When asked about the drop-out rate, the witness replied that
“drop-out is only 3 per cent. It has risen to 6 per cent. This is a
fluctuating figure. It ig well below the national figure.”

48 The Committee note that 1042 education scheme has not
‘been introduced in the Union Territory of Lakshadweep with the
resul{ that sfter passing the 16th class the students have to ge to
college for completing the -+-2 stage. The Committee recommend
that instead of affiliating their schools to the Kerala Board of Secon-
dary Education the Union Territory schools should be affiliated to
the Central Board of Secondary Edueation which follows the 102
scheme. This when done will ensble the Administration to upgrade
the two junior colleges to the level of degree cofleges.
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. 4,9 The: Committee: have: been: informed. that the primary . educa-
tion is not comapulgory in.the Lakshadweep. When in .practice all
children go to schools, there should be no difficulty in making the
primary education compulsory as it will eliminate any chance of
any children being left out without education. The Committee
therefore recommend that free education may be made compulsory
for all the children till they complete the age of 14 years as provid-
ed in Article 45 of the Constitution of India.

410 The Committee regret that mother tongue is not the medium
of education in primary schools in Minicoy because of non-availabi-
lity of teachers. The Committee have been told that all the teachers
in the Minicoy are Malayalam speaking. The Committee recommend
that the Administration should recruit educated residents of Mini-
coy and give them the necessary training and employ them as
teachers to impart education (o the children at primary stage in their
mother tongue which will be in consonance with Government
Directives in the matter. Since this will take time, steps may be
taken to employ teachers from {he mainland after giving them due
incentives 80 that children receive the education in their mother
tongue.

4.11 The Committee recommend that the Union Territory Admi-
nigtration should - take - immediate steps to ensure the expeditious
deployment of Hindi teachers from .Delhi Administration in the Uni-
on Territory, on deputation. The (‘o nmittee also expect the Ad-
ministration to get all the SSC teachavs trained at'the Regional Col-
lege of Education in Mysore in batches so that the teachers are fully

..conversant -with the teaching.technigues.

412 The Committee recommend that the question of providing
suitable textbooks to the students may be settled immediately by
‘the Union' Territory Administration in consultation with the NCERT

" and the Director of NEPA so that these are made available to the
students from the next term. o . ' .

4.13 The, Committee regret to note that drop-out rate among the
students has risen from 3 per cent to.6.per cent. It is no solace that
it is well below the national level. The Administration .should take

suitable steps to check this trend of increase in the drop-out percent-
ages.

‘Hostel Accommodation

414 Number of hostels for boys and girls in Union Territory of
Lakshadweep is stated to be two for boys and two for girls.

.
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419" Dusteg: the évidbhoe: Weepinp: ii- view the number of stu-
'derts to bé neatly 6000, the' Cothmittee' enquired' of the withess
whether the number of hostels was sufficient. The Administrator,
Union Territory Administration replied as follows: —

“They are sufficient. The hostel space is limited. @We are
expanding that. In this year's plan, we have already
started the construction of a hostel in Andrott. The
number of boys in the hostel is 144 and the girls are 39.
The hostels are not required for all the students, They

are required in the predegree colleges.”

4.16 While pointing out that in the case of SC|ST students, the
intention of the Government was that there should be residential
schools for them to wean them away from their family atmosphere
which was not conducive to studies, the Committee enquired of the
witness whether there was need for more hostel accommodation.
‘The witnesy replied that land was a constraint in all the Islands
and the Administration had not felt the necessity for more hostels.
Tha witness assured the Committee that if the demand for more
hostels was felt at any time, the Administration would seriously
think of increasing the hostel accommodation.

417 The Committee have a feeling that the provision of four
hostels for 6000 students in Lakshadweep may not be sufficient
enough to accommodate all the students who may require the hostel
accommodation. 'l'he Commiittee recommend that the position
may be reassessed and if need be more hostels should be constructed
in the Union Territory, as assured by the Union Territory Adminis-
tration, so that needy students have the proper atmosphere for
serious studies and their attention is not diverted to household chores
or by the atmosphere in the family.

Plan Outlay for Educstion

4.18 The Committee find that the Seventh Plan outlay for educa-
tion for Lakshadweep is Rs. 318.31 lakhs including Rs. 42.09 lakhs
for Sports and Youth Welfare, EXpenditure on education during
the Tast three yéafs has béen as given under:—

“1084.85 Re. 75.29 lakhs
]”m Rs. ¥6.35 lakhs
1986-87 Rs. 44.15 lakha*

(Pro¥istininh e e




419 During the evidence when asked about the ressons for low

spending of the allocatlon for the education, the Administrator,
Lakshadweep replied: —

“We would be over-spending this amount, | There is outlay
of Rs. 120 lakhs for 1988-89. By the end of 1988-89,
we would have covered Rs. 278 lakhs or.so and then we

will have to ask for more money in the last year of the
Plan.”

4.20 When asked what percentage of money was allocated for
education out of the total budget, the witness replied that “in 1987-
88 it is Rs. 50 lakhs out of Rs. 950 lakhs that is about 7 per cent.”

421 When the Committee enquired whether it was not a meagre
sum, the witness responded:— :

“In the next year, we have a grant of Rs. 6-7 crores which is
only for shipping facilities. If we remove that, then the
' percentage for education will be 12 per cent.”

4.22 On being asked as to what steps had been taken to promote
cultural activities in the Islands, the witness replied: —

“We have established a Sahitya Kala Academy and they are
doing some good work. They are collecting things like
folk songs and folk stories and are compiling that. They
have already brought out a folksongs cassette. A muse-
um is also proposed to be set up to preserve for future
generations the things being used in the present day life
style. The change there is coming very rapidly.

Then, trained teachers from the National Centre for Cultural
Education are going to come to the Islands at the end of
Januany for an interaction with our teachers.”

423 Asked whether any monetary help was given to artists etc,
the witness replied as follows:—

“It is being done by the Sahitya Kala Academy and the QOV-
ernment is also giving them about Rs. 2 lakhs and I thtflk.
they are supposed to encourage writers, singers, art}st§
etc. Recently, we had honoured one artist, Mr. Sriraj
and he has done much to promote culture. We had call-
ed Mr. Pillai there and gave him some prizes. We are
now planning to get some eminent people who have got
national awards, so that the cultural aspirations of the
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people go up. All India Radio is also going to establish
. its studios there.”

4.24 The Committee note that the budget provisions for the
Laskshadweep for education were too low as against the overall allo-
cations in the year 1987-88, i.e. nearly seven per cent and they recom-
mend that sufficient funds should be allocated for the spread of edu-
cation in the Islands.

4.25 The Committee note that a Sahitya Kala Academy has been
established in the Union Territory to promote the cultural activities.
The Academy is providing financial help to the artists for which an
amount of Rs. two lakhs has been given by the Government to the
Academy. The Committee have also been informed that All India
Radio is going to establish a studio in the Union Territory. The
Committee feel that the funds given to Sahitya Kala Academy by
the Administration are not sufficient for patronising the artists.
They recommend that the Administration should make enhanced con-
tribution for the promotion of cultural activities,

4.26 The Committee also recommend that the Union Territory
Administration should take up suitably with the All India Radie
authorities to expedite setting up of a studio there.

Proposal for ITI in Lakshadweep

4.27 The Committee have been informed that ““a proposal for
establishing an ITI suited to the island situation for generating self-
employment in the islands and employment opportunity in  the
neighbouring states is included in the Revised Seventh Plan.”

4.28 When asked about the action taken to establish the ITI by
the Lakshadweep Administration, the Committee have been inform-
ed through a subsequent written note as under:—

. “The Administration had submitted proposal to Ministry of
labour under their letter F. No. 4/5/84-Edn. dated 21-1-88
and’ requested the approval for starting ITI this year

itself Labour Ministny’s approval is awaited.”

4.20 The Committee recommend that the Lakshadweep Adminis-

tration should pursue vigorously with the Ministry of Labour the
matter of opening of the ITI in the Union Territory to ensure that it

becomes functional this very year.



58:
Facilities for Technioal Edupgtion.

430 It has been stated that “there is no facility for
education in the Union Territory.
catlon are sponsored by the Admini
ed in the various techniea] instituti

technical
Students aspiring technica] edu-
stration against seats got reserv-
on in the mainland.” .

' 431 During the evidence, the Committee enquired of the Laksha-

dweep Administrator whether the existing arrangements were satis-
factory. He replied: —

“This is not a very satisfactory arrangement.

However, this
point has been posed before the Island Development Au-

thority and they have made the Education Ministry res-
ponsible for this. ' j

|

Otherwise, we were going to the Ministry. of Health for
seats in the medical colleges, to the Ministry of Educa-
tion for seats in the other colleges etc. Sometimes seats
would be allotted and when the children go there, they
would say, there are no seats. Now, the Education Min-
istry has been made the nodal Ministry and they have
been charged with that responsibility. Shri  Ashok
Chandra is the person concerned who is respomsible to
see that the seats are allotted in time. They would allo-
cate the seats and let us kpow. We wi]l select the candi-
dates and send them for joining the course.”

4.32 Now that the Island Development Authority has made the
Human Resource Development Ministry as the nodal Ministry for
arranging reservations of seats for the tribal students from the
Lakshadweep in various technical and medical institutions, the
Committee recommend that Administration make timely selection
of students with requisite qualifications to be nominated against such

reserved seats so that no seat reserved for tribal students is lost by
default.

B. Health
Posting of Doctors on Deputation

433 It has been submitted to the Committee that “another pro-
posal hes also been made to the Ministry of Health and Famfly
‘wellare to appoint doctors on deputation from the Ministry of Del-
ence as per the decision of IDA meeting held on 20-12-1986 at Port
Blair, Andaman and Nicobar Islands.”
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4.3¢ When asked about the reaction of the Ministry of Health
and Family Welfare to appoint doctors on deputation from the Min-
istry of Defence, the Committee have been informed through a sub-
sequent note as under: — \ ‘

+ “Ministry of Health and Family Welfare after consulting the
U.P.S.C. had conveyed its approval for posting ten doctors
of the Armed Forces Medical Services for joining Laksha-
dweep Administration.”

4.35 In reply to another query about the time by which the doc-
tors from Defence Ministry will be posted to the Union Territory.
the Lakshadweep Administrator have informed the Committee: —

“Ministry of Health & Family Welfare had already requested
the Ministry of Defence for releasing the doctors for
appointment on deputation basis.”

4.36 The Committee have heen informed that a proposal of post-
ing ten doctors to the Union Territory of Lakshadweep has been ap-
proved by the Ministry of Human Resource Development. The
Committee desire that the Lakshadweep Administration should pur-
sue vigorously with the Ministries of Health and Family Welfare
and Defence for releasing the doctors of the Armed Forces Medical
Services for appointment in the Union Territory without any further
loss of time.

C. Housing
Lakshadweep Hoising Material and Development Society

4.37 It has been stated in the Preliminary Material that “a socle-
ty, viz. ‘Lakshadweep Housing Material and Development Society’
has been got registered under Act 1860. An amount of Rs. 20 lakhs
during 1985-86 and Rs. 10 lakhs during 1986-87 have been released
to the above society.”

" 438 When asked when this society was registered and to  what
extent the society has eased the availability of the building materi-
als, the Committee have been informed through subsequent note as

follows: — |
“The society was registered during March, 1986. The nbject
of the Society shall be to assist the locals to construct

new houses and to improve existing houses with aestheti-
cally pleasing and required standard in the Union Terri-

571 LS—5.
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tory of Lakshadweep. The assets and liabilities of the
society are proposed to be handed over to the Laksha-

i dweep Housing Materials Development Board when it is
formed. \

i Sociefy has not yet started its functions anticipating the
constitution of Housing Materials Development Board for
which the proposal is now pending with Ministry of Ur.
ban Development.” i

4.39 The Committee have been informed that the Lakshadweep
Housing Material and Development Society which was registered
in"Maxch, 1986 has not started function because its assets and liabili-
tied are proposed to be handed over to Lakshadweep Material and
Development Board, the proposal for the conmstitution of which is
pending with the Ministry of Urban Development for clearance. The
Commitiee recommend that the Union Territory Administratien im-
press upon the Ministry ef Urban Development the pressing meed
for the constitution of the Board without. any further Joss of.time
and get the proposal cleared as early as possible. The Committee will
like to be apprised of the outcome of efforts of the Administration
in this regard. ’

D. Regularisation of Ad-Hoc Employees

4.40 During their Study Tour to Lakshadweep in January, 1987,
it was represented to Study Group II of the Committee by the All
India Scheduled Caste/Seheduled Tribe Parishad, Lakshadweep
Branch that local tribals emplayed on ad-hoc basis agalnst regular
vacancies continued to remain on ad-hoc employment over a number
of years, with the result that the usual benefits accompanying the
regular employment were denied to them.

" 441 During the evidence, the Committee enquired of the Adminis-
trator, Lakshadweep the reasons for the continuance of the local
tribal employees on a.d hoc basis for a long apells of time. The wit-
ness replied:— '

“The problem is often, we do not get the candidates from
the UPSC for appointment against the vacvant pests. That
is why, the Administrator has been authorised to make

i ad-hoc appointments against certain posts. There are
large number of posts which have been filled up on ad-
. hoc basis. Out of this some posts are filled up on ad-hoc

' bas’s for two to three years.”
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4.42 When the Committee suggested that a way put should be
found out in consultation with the Home Mipistry to aveid situa-
tion where the people from the islands continued to be emplayed
on ad-hoc basis because the people selected from the mainland did
not join the posts for which they were selected, the Committee were
informed as follows: — C '

“This problem was posed before the Island Development
Authority and the Home Ministry made certain sugges-
tions. But UPSC turned down .those suggestions.”

The .representative of the Home Ministny submitted that :—

“To salve this problem, we have suggested for the constitu-
tion of Special Selection Boards.”

4.43 When asked about the difficulty in regularising the ad-hoc
employees, the representative of the Ministry of Home Affairs ob-
served -that for that also the Ministry would have to approach the
UPSC. '

444 When asked whether there was any Government order pro-
viding that a person who puts in more than a specific period of
continupus . service shall be confirmed, the representative of the
Ministry of Home Affairs submitted: —

“We shall examine this aspect in consultation with the
i Lakshadweep Administration.”

445 When asked whether the UPSC could conduct a camp re-
cruitment at Lakshadweep itself instead of conducting it at Delhi,

the, witness replied as follows:—

“This suggestion was discussed with the Island Development
Authority. The Prime Minister has said that he would
refer the matter to the cabinet. The matter is probaglly
under. the process to go to the Cabinet to overcome the
objection of the UPSC, because UPSC had not agreed

to this suggestion earlier.”

4 Committee note that the problem of continued employ-
men‘t‘:f'!;l’bnls of the Lakshndweep Islands on ad-hoc basis has boo:tn
receiving consideration of the Union Government at tb_e I:i:‘:.lud
level. The Committee recommend that the Home Ministry s ,
thke suitable steps to get an early decision in the matter so tha
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the tribal employees of the Lakshadweep Administration working

on-ad-hoc basis are not denied the benefits which accrue to regular
employees. -

E. Tourism
Development of Tourism

447 It has been stated that: ;
“the Lakshadweep group of islands are famous for their
natural beauty. Considering the tourist potential one
of the beautiful uninhabited island of Bangaram was
 opened to international tourism during December, 1974.
At the initial stage the Seetha World Travels, New Delhi
a travel organisation arranged tourists visits to islands
in batches both for foreign and domestic tourists in con-
sultation with Lakshadweep Administration. Later
tourism activities were recoganised by Travel Corpora-
tion of India, Bombay. These organisations were also
established some infrastructure in the islands and they
also brought foreign and domestic tourist in the island
in batches. On certain occasions they arranged foreign

tourists visits to Bangaram in special ship with the con-
currence of the Government of India. ,

The tourist development in the islands is still at its infant
state. The Administration during the recent past en-
couraged the organisation known as SPORTS (Society for
promotion of Recreational Tourism and Sports) which is
the only organisation has started arranging tourists. This
organisation to have started arranging tourists visit to the
islands in passenger ship of the Administration during fair
season. The SPORTS has also established. and strength-
ened the infrastructural facilities for attracting tourists
from foreign countries and mainland. The Administra-

. tion has also constructed tourist complex, bathing huts,
family huts, honeymoon huts. etc. in the islands of
Kavaratti, Kadmat, Kalpeni, Minicoy and uninhabited is-
land to Bangaram. The Administration has given finance
assistance to SPORTS during 1984-85 and. 1985-86 for the
development of infrastructural facilities.

However, the better development of tourism is not possi}:le
. unless transport facilities are improved, The opening
of air strip at Agatti and acquirement of new vessels with
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adequate facilities will definitely improve the domestic
as well as the international tourism in these tiny islands.
It will create more employment opportunities to the local
educated unemployed and attain more economic status.”

448 During evidence the Administrator informed the Commit-
tee that the Lakshadweep Adminstration had planned for promot-
ing tourism as an economic activity for the people.

4.49 When asked whether the Administration had a well though-

out plan for the development of tourism as an economic activity
the Administrator submitted, '

“We have worked out a scheme. An expert team was set up
by the Island Development Authority, The , Tourism
Department plan was not accepted by the Island Deve-
lopment Authority. Another team was set up and this
has presented a plan to the Authority and it has been ac-
cepted. ' i

Taking into account the limitations of the Island, and the
need for environment conservation, we have laid down
limits on the number of people that can be allowed as
tourists. One is that the tourists who will come by
ship, will get down during the day time and spend time

here and there. ~ We will be able to receive 18000 hotel
tourists in a year in Lakshadweep. There are several
restrictions that we have imposed. They would not be
allowed to stay beyond particular days. They would
have to employ local people to man the local tourism
tacilities. On the land, there would be minimum num-
ber of facilities. Prohibition will continue except in
Bangaram. But there also, nobody will be allo:ﬂed ;:
stere liquor. If gomebody brings witl} lfim, he wi dt

allowed to consume. There are rgstnctlons on the water
sports. . The intention is that this ghould become  an

enonomic activity for the people there.

Then, handicrafts in Minicoy is a hobby with the people. ;rhg
h’nve a fairly high gtandard of living and may r:; e
interested in earning more money. But of tou
there, it is possible that the local people may set up sto‘ru
for selling those handicrafts.
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The tourists will not be allowed to carry anything from the
lagoons. If they want to carry any marine moments,
they will have to buy. Then, we have perhaps the best

1 variefy of Papaya. It is extremely sweet. Things
like Bananna, Cheeko, and guava are produced- on small
scale. These are now produced on a limited scale. If

i the tourists are there, there would be market for these
fruits. If tourism develops, we will invest money in
public systems of waste disposal etc.”

450 The Committee recommend that the plan formulated by an
expert Commitiee and accepied by the Island Development Authority
for development of tourism in Lakshadweep be implemented by
the Union Territory Administration at the earliest so that thé tourism
grows in the Islands as an ecronomic activity which will go a long
way to irfprove the economic position of the Tribalé and bring them
prosperity.

New Drvar; RAM RATAN RAM.
. Chairman,
April 1‘9, 1988 Committee on the Welfare of

Chaitra 30, 1910 (S) Scheduled Castes and Scheduled Tribes.
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The Committee have been informed that as
announced by the Prime Minister recently, the
Union Government has in principle accepted to
have an elected Government in Lakshadweep
and that a decision on the structure of Pradesh
Council and Island Council is pending at the

- highest level. The Committee recommend that

the Home Ministry should pursue the matter
vigorously and do necessary planning in advance

-to ensure expeditious setting up of an elected

administrative get-up in the Union Territory of
Lakshadweep.

The Committee have been informed that in
Lakshadweep there is no separate Directorate as
such to deal with and coordinate the matters re.
lating to tribal welfare. The day-to-day admini-
strative coordination at present is done by the
Collector-cum-Development Commissioner. The
Committee are not convinoed by the argument of

.the Union Territory Administration that there is

no need for separate Directorate. The Committee
feel that gince various islands in the Union Terri-
tory are situated at a distance from each other
there should be some administrative set up that
may effect coordination not only in day-to-day

65 -
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admin.strauve maiters but also in policy matiers

pertaining to tribal welfare.

The Committee have been intormed that in
Minicoy a Deputy Collector looks atier the ad-
ministration ot the lsland and tne otner areas are
looked after by Tehsilarg and SUOs. The Com-
mittee teel that Tehsildars and SDOs are too
junuor ofticers to be entrusted with the administ-
ration and recommend that on the pattern of ad-
ministrative set up of Minicoy, the administrative
set up of Islands should also be strengthened and
as far as possible each island or group of islands
depending upon the population should be admini-
strated by an officer of the rank of Deputy Collec-
tor.

The Committee regret to note that the Advi-
sory Counci] of the Administrator which is the
chief consultative body to aid and advise the Ad-
ministration on the Tribal Development and
which is supposed to meet atleast once in a quar-
ter i.e. four times a year, has not been able to
make any worthwhile contribution in the deve-
lopment of tribals because of its delayed consti-
tution year after year and consequent lesser num-
ber of meetings it is able to hold. It is highly
regretable that the Advisory Council which should
have been functional on the 1st April, 1887 was
constituted as late as in October, 1987, Under
these circumstances the Advisory Council has
been able to hold one or two meetings a year at
the most. The Committee find from the facts
placed before it that meetings of the Advisory
Council when convened, continue for more than
24 hours at a stretch which shows that there are
enourh matters to be considered but these keep
on piling because the meetings are held after
long intervals. In the opinion of the Committee
this is not a happy situation and there is urgent
need for reviewing the entire system and stream-
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lining it g0 that meetings are held more frequent-
ly and issues are considered without any const-
raint of time.

Delay in constitution of the Advisory Coun-
cil has been attributed to the delayed initiation
of the action to constitute the Advisory Council.
The Committee have been informed thst the
action to constitute the successor Advisory Coun-
cil was initiated after the term of the preceding
Advisory Council had come to an end i.e. after 31
March each year. This naturally results in in-
ordinate delay in the constitution of the Advi-
sory Council.

The Committee have been assured by the re-
presentative of the Ministry of Home Affairs that
from 1987 onward the action to constitute the
Advisory Council would be initiated 3 to 4 months
before the expiry of the term of the earlier Ad-
visory Council so that succeeding Advisory
Council is in position as soon as the term of the
earlier Advisony Council comes to an end. The
Committee hope that the new line of action now
introduced by the Ministry of Home Affairs will
obviate the possibility of any delay in the con-
stitution of the Advisory Council.

The Committee feel that a tenure of one year
of the Advisory Council which meets hardly four
times in a year is too short. The Committee re-
commend that the Advisory Council should have
a minimum term of two years.

The Committee further recommend that an
annual report on the implementation of the decl-
sions taken by the Advisory Council may be pre-
pared and circulated to its members as assured
by the Administrator, Lakshadweep.
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The Committee reglet to note that the Advi-
sory Committee attached tp the Minister of Home

'Affairs which is supposed to meet twice a year

has been meeting only once a year during the
last two or three years which in the opinion of
the Committee is too insufficient for the Commit-
tee to make any worthwhile contribution to-

‘wards welfare of Lakshadweep tribals. The

Committee recommend that the Ministry of Home
Affairs should ensure that the Committee met at
least twice a year if not more often.

The Committee have been informed that the
tenure of the Advisory Committee at present is
one year which js too short for the Members of
the Committee to grasp even the difficulties faced
by the tribals in Lakshadweep. Although in
actual pract:ce the same members are nominated
on the Committee for more than one year conse-
dutively, the committee feel that this should be
put on a regular footing by suitable enhancing
the tenure of the Committee if nothing more, to
atleast two years.

The Committee note that there are arrears in
the audit of the accounts of some of the volun-
tary institutions in Lakshadweep and the Ad-
ministration proposes to requisition the services
of auditors from Kerala to clear the backlog of
the arrears in audit. The Committee recom-
mend that it should be done without any fur-
ther loss of time to ensure proper utilisation of
funds.

The Committee feel that voluntary organisa-
tions can play a vital role in improving the
social educational and environmental conditions
of Scheduled Tribes in Lakshadweep. The €om-
mittee therefore, recommend that dedicated
voluntary organisations should be encouraged to
work among the Scheduled Tribes in the Union

' Temtory and necessary grant-in-aid provided to
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-.them, The Administration should keep a close
watch on their functioning so as to ensure that

the money given ta them is gainfully spent for

- the welfare of Scheduled Tribes and there is no

misuse of funds.

The Committee note that in Lakshadweep, in

- Mahila~samajams, craft training is given to ladies

in book-binding and coir yarn production which
is an additional source of income for them. The

Committee recommend that such training should

be imparted to ladies in other trades also keeping
in view their physical limitations.

The Committee have been informed that the
ladies given training pool their resources and
start working as a unit, They recommend that
the Administration shotld render requisite help
to these units so that their productivity increases
resulting in better earnings by the ladies as as-
sured by the Administrator, Lakshadweep.

The Committee have been assured that the
Union Territory Administration would take up
the matter with the KVIC Authorities to set up

. their units in Lakshadweep. The Committee

would like to be apprised of the outcome of the
efforts made by the Administration for setting up
of KVIC units in the Union Territory.

The Committee regret to note that the actual

- 'expenditure incurred by Lakshadweep adminis-

tration during the year 1984-85 to 1986-87 was far
too less as.against the funds allocated for the plan
outlays. In the year 1884-85 funds were allocated

#or a plant which had not been cleared by Union
Government and for which fina] approval has

not been given till date. In the same year orders

- for mechanised barge were placed so late that
..Administration itself knew that it could not be
- acguired during that financial year. The Com-

mittee expect the Administration to realise that
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earmarking of the funds for projects which can-
not be completed during the year of allocation or
which have not been finally approved results in
tying up of funds which could have been better
utilised in other spheres of developmental acti-
vities. The faulty planning is always at the cost
of other projects. The Commitiee cannot con-
done the lackadaisica] approach of the Ministry
in this regard. They recommend that the ad-
ministrative machinery of the Union Territory
Administration should be streamlined and re-
vamped so that plan outlays are provided only
for such projects that are likely to be exeeuted
during that financial year and will not remain on
paper only.

The Committee have been assured that now
onwards orders for acquisitions will be placed in
such a manner that by the time the funds are
received the administration is able to utilise
them fully. The Committee hope that the Ad-
ministration will take whatever steps they deem
fit to minimise the chances of lapsing of funds
allocated for the plan outlays.

The Committee note that the entire financial
requirements of the Union Territory of Laksha-
dweep are met by the Union Government and
the Union Territory has no self-generating means
to raise finances. They have been informed that
the local people have developed the habit of
looking to the Union Government for every
thing However, some schemes have been
undertaken by the Administrstion like setting
up a T.V. Factory in the cooperative sector to
make the Union Territory financially self-reliant.
The Committee are of the opinion that ethos of
Union Territory needs a complete overhaul. The
attitude of the people will have to be moulded
in such a way that in the years to come schemes
of generating internal financial resources are
preferred by them to depending on subsidies
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alone. The Committee recommend that while
making plan outlays, the Administration should
not lose sight of this aspect and may undertake
schemes in the public and the private sectors
which may have a substantial capacity to gene-
rate funds to meet the financial needs of the
Union Territory Administration and for under-
taking more welfare schemes for the tribals.

The Committee are rather surprised to find
that Lakshadweep is virtually a tax-free union
territory where no one pays the income tax. The
Committee recommend that the Administration
should make a study to find out how many per-
sons in the Union Territory are liable to pay in-
come tax as assured by the Administrator during
the evidence.

The Committee regret to note that at present
no monitoring of the schemes implemented by
the Lakshadweep Administration is done either
by the Ministry of Welfare or the Ministry of
Home Affairs. The Ministry of Welfare have ex-
cused themselves on the plea that they monitor
the schemes only in States where these are im-
plemented under Special Component Plan or
Tribal-sub Plan Schemes. As the Lakshadweep
Union Territory is totally inhabited by the tri-
bals and all schemes are for their welfare and
there is no Tribal Sub-Plan they are not concern-
ed with the monitoring of the schemes imple-
mented there. The representative of the Minis-
try of Home Affairs has deposed that a loose
monitoring is done. The Committee are not
happy with the present position and recommend
that the Ministry of Home Affairs should devise
a suitable mechanism to monitor the tribal wel-
fare schemes undertaken in Lakshadweep pro-
perly so that the eventuality of the lapsing of
funds is altogether avoided. The Committee are
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sure that full utilisation of -the funds will help
the tribgls in the Union Territory a good deal

more.

The Committee are surprised that the plan
allocations are made for schemts which are not
altogether implemented by the Union Territory
Administration. In this connection, the Committee
will like to draw the attention of the Administra-
tion to the allocation of Rs. 24.80 lakhs for the
Community Development in the: year 1986-87
when no scheme has beenm undertaken under
this head: The Committee are of the opinion
that such a casual approach in asking for funds
for Plan schemes does not reflect well on the
planning process for the welfare of tribals. The
Committee desire that in future the Administra-
tion as well as the Ministry be more careful in
asking for funds for Plan schemes and ensure
that allocations are made only for schemes which
are to be actually implemented.

The Committee have been informed that the
present backwardness of Kalpeni is the result of
a severe cyclone in 1977 that left not even a
single coconut tree standing. Although coconut
trees have been replanted yet the productivity
level is still low. The Committee recommend
that the Administration should initiate schemes
to protect the cultivators as much as possible
against the vagaries of nature, like cyclones,
tornadoes etc. so that they do not have to suffer
huge losses of the nature suffered by them in
1977,

The Committee have been informed that
unless the Islands take to fishing in a big way
their prosperity will always . remain elusive.
Keeping this in view, the Committee recommend
that the Union Territory Administration should
take steps to attract more and more families to
fishing and fisheries so that their economic con-
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ditions improve. The Administration should
also explore the possibility of setting up indus
tries especially based on coir yarn in these is-
lands to ameliorate the living standard and the
quality of life of tribals living there.

The Committee have been informed that
occupancy rights in Government land in Laksha-
dweep have been given to the tribals of the
Union Territory. These rights the tribals can
transfer, by way of sale, mortgage, lease, ex-
change, gift or otherwise to any person other
than a Scheduled Tribe by getting the previous
sanction of the Administrator. Keeping in view

" the cultural and economic background of the

tribals of Lakshadweep, the Committee recom-
mend that in order to safeguard the interest of
tribals in land it is imperative that the Lacca-
dive, Minicoy and Amindivi Islands (Protection
of Scheduled Tribes) Regulation, 1964 should be
amended to provide that no tribal has the right

to transfer his occupancy right in land to any
person other than a tribal of Lakshadweep even

with the previous permission of the Administra-
tor. The Committee wquld like to be apprised
of the amendments made in the Regulation.

The Committee nofe that in Lakshadweep the
traditional rat eradication campaign for plant
protection could be undertaken in a few islands
only because of the lack of people’s participation.
The Committee are not convinced by the argu-
ment adduced by the .Administrator, Laksha-
dweep that the people were not participating in

. the campaign because of prosperity. In their

opinion mere. awareness without any incentives
will not make the iribals to participate in the
campaign. The Committee recommend that the
Administration should provide proper incentives
in cash or kind to enthuse people to participate
in the campaign for. rat eradication.
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As the existing rat combating techniques
have not proved successful, the Committee
recommend that some expert advice should be
taken in the matter and based on that a- more

practical and scientific approach be evolved for
the eradication of rats.

The Committee note that as suggested by the
Central Crops Research Institute, the Laksha-
dweep Administration intend to promote the
cultivation of fruits like papaya, banana, guava
and sapota as inter-crops. It has also brought
to the notice of the Committee that the qualityy
of fruits grown in Lakshadweep is very high
especially in the case papaya which is said to be
the best in the country. The Committee are not
convinced by the reason put forward by the
Lakshadweep Administrator that the reasons for
not going ahead with fruit cultivation was non-
availability of market. In the case of papaya
also, although it is a perishable item but it too
takes a few days to ripe after it is harvested. In
the opinion of the Committee if no local market
is available for selling the fruits in Lakshadweep
these can always be sent to the main-land where
these can bring good. price, Also these can he
put on sale in the ships of the Shipping Corpo-
ration of India which connect the Islands with
the mainland. In the opinion of the Committee
it may take a long time for the tourist facilities
to come into full bloom in the Lakshadweep
Islands. Instead of exploring local market for
these fruits, it will always be more profitable to
sell those in the main-land. Keeping in view
these factors, the Committee recommend that
the Union Territory Administration should
immediately take steps to popularise the culti-
vation of the fruits as an inter-crop hy giving
suitable incentives and creating necesary infra-
structure for preservation and storage of the
fruits which will be an additional source of
income for the tribals.
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The Committee are not convinced by the
argument of the Administrator, Lakshadweep
that the running of the Government Agriculture
Farm on non-commercial lines nad the overhead
expenses affect the demonstration value of the
Agricultural .Demonstration Units. The Com-
mittee are not averse to the encouraging of the
inter-cropping in the private land which other-
wise will remain fallow. Contrary to the present
approach, the Committee recommend that the
Government farm should be re-organised to make
profits so that these serve as a model to private
farmers.

The Committee have been informed by the
Administrator, Lakshadweep that the scope of
further tappng the land resources in Laksha-
dweep is negligible, However. there is a vast
scope for exploitation of the marine resources
around the Islands. Although there has been
some improvement in the exploitation of the
marine resources during the last 30 years, yet
against the availability of the marine products
this source remains virtually untapped.

The Committee note that the Lakshadweep
Administration has registered the Lakshadweep
Development Corporation which will inter.alia
be responsible for the marketing of the rnar'ine
products which will make fishing more alluring
to tribals. The Committee recommend. that the
Corporation may be made functional at the
earliest.

The Committee have been informed that
Fisheries Master Plan is being formulated by
the Administration and in this regard the help
of the Central Marine Research Institute has
been taken. The Research Institute has already
recommended for improvement in the navigation

and communication systems sO that the fisher-
‘men can go beyond the present limit of 15 or 20
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kilometres into the sea for fishing. The Com-
mittee recommend that these facilities should
be improved forthwith and the finalisation of
Fisheries Master Plan should be expedited so
that the marine resources are exploited in a big
way which will not anly help the tribals of the
Union Territony economically but will also help
the country earn much-peeded foreign exchange.

It has been brought to the notice of the Com-
mittee that at the initiative of the Islands Deve-
lopment Authority a scheme for vocationalisa-
tion of education under the new Education
Policy has been drawn up to attract more youth
to take up fishing in a big way and to instil
among them the fezling that there is nothing
undignified in this profession which is most
profitable. The Committee recommend that the
vocationalisation scheme for fishing under the
new Education Policy should be implemented in
right earnestness by the l.akshadweep Adminis-
tration so that more and more young people take
up fishing as a profession which will go a long
way to improve the economic condition of the
local tribals.

The Committee also recommend that trawlers
to boost fish catch may be inducted at the ear-
liest as mentioned by the Administration Lak-
shadweep.

In Lakshadweep where the scope for tapping
fishery resources is very high, the Administra-
tion have not been able to meet fully the demand
for boats and there is a waiting list. The Com-
mittee have been informed that more boats could
not be provided to the Fishermen because there
is mo timber available in the Lakshadweep
Islands for boat building and the cnst of timber

. imported from Kerala is vrohibi‘ively hieh.

Now that the Lakshadweep Admin‘stration hav~
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entered into an agreement with the Andaman
and Nicobar Islands for the supply of timber at
a reasonable price, the Committee recommend
that the Lakshadweep Administration may not
spare any efforts to give a boost to the boat-
building and liquidate the waiting list for the
boats at the earliest more so when the recovery
position is very good and the normal income from
a boat is quite high. The Committee hope that
the Administration will earmark sufficient funds
for this purpose.

The Committee are disturbed to learn that
traditional art of boat building by inhabitants of
Lakshadweep islands is dying. The Committee
learn that boat-building is being included as =
course in the proposed ITI being set up in the
Union Territory. In the opinion of the Com-
mittee mere inclusion of the boat making in the
course of IT.I. may not be enough to attract
more youth to the boat building. They will like
that suitable incentives should be provided to the
young people to attract them to take up boat
building as a profession. The Committee recom-
mend that the Union Territory Administration
should take some positive steps in this direction.

The Committee note that Lakshadweep has
high potential for shark fishing but this is not
being exploited much because the local fisher-
men do not have sonar equipment. The Com-
mittee recommend that the sonar equipment
which is not costly at all for locating shark fish
may be supplied to the fishermen at the earliest
to give an impetus to shark fishing.

The Committee note that keeving in view vast
scope for the expansion of poultry farming in
the Lakshadweep, the Administration is laying
a great stress on its expansion. One of the
facilities given to the tribals to take up poultry
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farming is its integration with the IRDP under
which tribals get poultry feed on subsidised
rates. Although the number of private poultry
farms has increased from 16 in 1985 to 180 till
the end of 1887, yet the Committee feel much
more is required to be done by the Adminis‘ra-
tion in thig sphere. The Committes recommend
that the Union Territory Administration should
provide more incentives to the tribals to, take up
poultry farming on a large scale. This will help
in tackling the problem of unemployment among
the tribals.

The Committee are not convinced that the
production of eggs in Government farming is
costlier because of the gverhead charges and also
not running these farms on commercial basis.
The Committee recommend that suitable steps
should be taken for running the Government
farms on commercial lines to bring down the
cost of production of eggs in those farms.

The Committee find that the dairy-farming in
Lakshedweep is a costly affair and the cost of
milk produced locally is one and a half times
the price of milk obtained from Kerala or Tamil-
nadu. The Committee have been informed that
Nationa] Dairy Development Board proposes te
set up Mother Dairy booths in the Lakshadweep
Islands for supply of homogeneous milk to the
tribals by obtaining the ingredient of the milk
from the mainland. The Committee recommend
that such booths may be set up as early as
possible so that the scarcity of mi'k in Union
Territory is removed once for all.

The Committee note that the total production
of coir yarn in Lakshadweep is very low as com-
pared to the total production of coconut in the
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Union Territory. They are not convinced that
the fall in production of coir yarn is either due
to modernisation of the life style or on account
of wider coverage of education. The Committee
are of the view that given proper incentive to
make coir yarn manufacture more lucrative and
profitable, more and more educated youth will
take up this industry as their profession. The
Committee recommend that the Administration
should take suitable steps in this direction.

The Committee note that 95 per cent of the
recommendations made by the Coir Board have
been implemented and only 5 per cent of the
recommendations remain to be impleriented by
the Lakshadweep Administration and are st
various s‘ages of implementation. The Com-
mittee recommend that the Union Territory
Administration should imp'ement the remaining
recommendations of the Coir Board expeditiously.

The Committee have been informed that the
two Coir Co-operative Societies established ear-
lier one each at Amini and Kalpem are both
now defunct. In view of this, no new Coir Co-
operatives have been set up. As recommended
by the Coir Board, actidn has been initiated to
revive the defunct societies. In the opinion of
the Committee the past experience of the Ad-
ministration should not deter the Adri:inistration
from the setting up of more Coir Co-operative
Societies. They recommend that as sugeested by
the Chairman of the Coir Board more €O~
operative societies should be set uv to maximise
the nroduction of coir fibre in the Union Terri-

tory.

The Comm ttee note thet handicrafts are iust
a hobby with tribals in Lakshadween and are
not linked with the commercial activi‘y -and are
in the process of decaving. Hence ne financial
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benefit accrues to the tribals from the handi-
crafts. The Committee have been informed that
a part of the allocations for the industry during
the year 1988-89 will be spent on the promotion
of handicrafts. The Commi*tee recommend that
a suitable plan for the expansion of handicrafts
industry in the Union Terriloty in consultation
with the Director General of Handloomg and
Handicrafts be formulated and implemented
expeditiously which will provide profitable em-
ployment to tribals. They alsn urge the Ad-
ministration to find market for the local handi-
crafts in the mainland without waiting for the
setting up of the Tourist Industry in the Union
Territory.

The Committee regret that at present there are
no officers jn the Administration who are fully
equipped to impart training in handicrafts.
Moreover, no training is given to pecple who are
experts in traditional handicrafts. The Commit-
tee recommend that the Administration should
take steps to impart training in handicrafts to
the tribals and for this purpose, the traditional
experts, after suitable orientation, can ke most
suitably assigned the task of imparting training
to others.

The Committee note that the Union Territory
Administration plans to establish Small Scale
Industries in the Lakshadweep which can ex-
ploit the raw material available on the Islands
and for which there is considerable demand on
the mainland, For this purpose, thev hava iden-
tified 24 items involving a cost of Rs. 10,000 to
Rs. 15 lakhs each with the heln of the Small
Tndustries Servire Institute. The Committee
recommend *hat the Administration shonld take
immediate stens for the establishment of these
small sea'e industries in the Islands at an acce-
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lerated pace as the industries have alrea
identified. A been

The Committee note that specific proposals
have been included jn the revised Seventh Plan
in regard to the development of ports and har-
bours on the basis of the recommendations of a
Committee set up by the Ministry of Transport
which submitted its report in February, 1986.
Acquisition of two passenger ships with cargo
capacity has also been included in the Seventh
Plan.

The Committee regret to note that the Ad-
ministration has not taken any step to improve
the ports and harbours so far. They have simply
located a ship at a cost of Rs. 7 crores this year.
Even with the induction of thig ship the Com-
mittee feel that the transport facilities between
the mainland and the Union Territory will
remain too inadequate. In the opinion of the
Committee the Helicopter service between the
mainland and the Union Territory is no substi-
tute of the ship facilities primarily because of
the limited capacity of the Helicopter and the
high cost of travelling by air which is beyond
the reach of the poor tribals as compared to
travel by ship.

The Committee recommend that the Adminis-
tration should speed up their efforts to augment
trave] facilities between the mainland and the
Union Territory as also between the various is-
lands so that the targets of the Seventh Plan are
achieved and there is no likelihood of any spill
over to the Eighth Plan.

The Committee note that 1042 education
scheme has not been introduced in the Union
Territory of Lakshadweep with the result that
after passing the 10th class the students have to
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go to college for completing the -2 stage. The
Committee recommend that instead of affiliating
their schools to the Kerala Board of Secondary
Education the Union Territory schools should be
affiliated to the Central Board of Secondary
Education which follow the 1042 scheme. This
when done will enable the Administration to up-
grade the two junior colleges to the level of
degree colleges.

The Committe= have been informed that the
primary education is not compulsory in the
Lakshadweep. When in practice all children go
to schools, there should be no difficulty in making
the primary education compulsory as it will
eliminate any chance of any children being left
out without education. The Committee there-
fore recommend that free education may be
made compulsory for all the children till they
complete the age of 14 years as provided in
Article 45 of the Constitution of India.

The Committee regret that mother tongue is
not the medium of education in primary schools
in Minicoy because of non-availability of tea-
chers. The Committee have been told that all
the teachers in the Minicoy are Malayalam
speaking. The Committee recommend that the
Administration should recruit educated residents
of Minicoy and give them the necessary training
and employ them as teachers to impart education
to the children at primary stage in their mother
tongue which will be in consonance with Govern-
ment Directives in the matter. Since this
will take time, steps may be taken to employ
teachers from the mainland after giving them
due incentives so that children recetve the edu-
cation in their mother tongue,

The Committee recommend that the Union
Territory Administration should take immediate
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.' lteys to ensure the expeclitmus deployment ot
I-lfnch teachers from Delh: Administration jn the

Union Territory on deputation. The Committee
also expect the Administration to get all the
_SSC teachers tramed at the Regional College of
Education in Mysore in batches so that the
teachers are fully conversant with the teaching
techhiques.

The Committee recommend that the ques‘ion
of providing suitable textbooks to the students
may be gettled immediately by the Union Terri-
tory Administration in consultation with the
NCERT and the Director of NEPA so that these

‘aré made avallable to the students from the next

term.

The Commlttee regret to note that drop-out
rate among the students has risen from 3 per cent
to 6 per cent. It is no solace that it is well
below the national level. The Administration

' simuld take suitable steps to check this trend of

increase in the drop-out percentages.

The Committee have a feeling that the provi-
sion of four hestels for 6000 students in Laksh-
dweep may not be sufficient enough to accommo-
date all the students whp may require the hostel
accommodation. The Committee recommend
that the pesition may be reassessed and if need
he more hoste's should he constructed in  the
Uninn Territorv. at assured by thé Union Terri-
torv Administration, so that needy students have
“he proper atmosohere fot serious strdise and
their attentlon is nat diverted ¢n hansehold
chores or by the dtrhodphéte in the familv.

Tﬁe Cdmiﬁ ffe° nete that the hudget orovi-
%tt‘ms for the Laﬁqhwdweep for edueation were

' too low as azainst the overall allocations in  the
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year 1987-88, i e. nearly seven per cent and they
recommend that sufficient fundg should be allo-
cated for the spread of education in the Islands.

The Committee note that a Sahitya Kala
Academy has been established in the Union
Territory o promote the cultural activities, The
Academy is providing financial help to the
artists for which an amount of two lakhs has
been given by the Government to the Academy.
The Committee have also been informed tha:
All India Radio is going to establish a studio in
the Union Territory. The Committee feel that
the funds given to Sahitya Kala Academy by the
Administration are not sufficient for patronising
the artists. They recommend that the Adminis-
tration should make enhanced contribution for
the promotion of cultura] activities.

The Committee also recommend that 'the
Union Territory Administration should take up
suitably with the All India Radio authorties to
expedite setting up of a studio there.

The - Committee recommend that the Laksha-
dweep Administration should pursue vigorously
with the M'nistry of Labour the matter of open-
ing of the ITI in the Union Territory to ensure
that it becomes functional this very year.

Now that the Island Development Authority
has made the Human Resource Development
Ministry as the nodal Ministry for arranging
reservations of seats for the tribal students from
the Lakshadweep in various technical and medi-
cal institutions, the Committee recommend that
Administration make timely selection of students
with requisite qualifications to be nom‘nated
against such reserved seats so that no seat reserv-
ed for tribal students is lost hy default. .
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The Committee have been informeg that a
proposal of posting ten doctors to the Union
Territory of Lakshadweep has been approved by
the Ministry of Human Resource Development.
The Committee desire that thet Lakshadweep
Administration should pursue vigorously with
the Ministries of Health and Family Welfare and
Defence for releasing the doctors of the armed
Forces Medical Services for appointment in the
Union Territory without any further loss of
time,

The Committee have been informed that the
Lakshadweep Housing Material and Development
Society which was registered in March, 1886 has
not started function because its assets and liabi-
lities are proposed to be handed over to Laksha-
dweep Material and Development Board, the
proposal for the constitution of which is pending
with the Minisiry of Urban Development for
clearance. The Committee recommend that the
Union Territory Administration impress upon
the Ministry of Urban Development the pressing
need for the constitution of the Board without
any further loss of time and get the proposal
cleared as early as possible. The Committee will
like to be apprised of the outcome of efforts of
the Administration in thig regard.

The Committee note that the problem of
continued employment of tribals of the Laksha-
dweepl Islands on ad-hoc basis has been receiv-
ing consideration of the Union Government at
the highest level. The Committee recommend
that the Home Ministry should take suitable
steps to get an early decision in the matter so
that the tribal employees of the Lakshadweep
Administrat’on working on ad-hoc basis are not
denied the benefits which accrue to regular

emplovees.

e i e i i+
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89 450 The Coftimittée reebmmend tHat the plan
N formu’lated b_y an ex‘pei'f Commitee and accept-
ed by the Island Devalopment Authority for
development of tourism in Lakshadweep be im-
plemerited by the Union Tertitory Admnistration
dt the éariiest 50 that the tourism grows in the
Islands as an economlc achwty which will go a
long way to i.mpro\re the economic position of

the Tribals and bring themi prosperity.
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